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T, (R =8 1% 'Hag 390 F FT § gl TAT §) F THIEAe siT =06 qaree’ (R zo% 9=
‘Tl ScaTe’ AT Y AT Hag A w9 § FEgl TAT §) F ATl F qae § qrea e
S % 3 & forg fAfde wfds (P 389 arg sy % =9 § F71 7 8) * 994 UF
[EIEESRCIREE Lo RADERER A
2. JTTEETT A, Sl g1 TEqd 0 T F977 FEITHTE % ST UL, AT & TS - e §
THIAT T T 3w 29 T 2024 F ATATAAT . 6/19/2024-TME=MT F ATAH § UH
TS AT ST &, Rred Faamaett F =9\ 5 % a1 9fod sterf=as $i7 9T 9F % Sqar
Hag S & I T, qIi% dag 91 F G it ey agt F Faifod dag aeqei F @ay & #i¥g
FHIAT TTe o Afeacd, AT T TATT FT HeT0r FhAT ST qeF 3T ITea<relt e i ULt qrer it
forrier 7 ST 596, 5 FfE ST STAr 8 a1 99 A SN & g HiAd AT A g FA F U
TATH g
g "
3. STT= o gae H A= &I M5 THIT &1 1A (hA7 TAT T
F.  WITEIEET 7 qrearey Raameet & Faw 5(5) & AqHT A= Al J[EAd Fd F @ aqqTT
TIEALTET SATET ITH &I & Hael § 9Id H 9a@ <9 & 19 1 gr=rq fHam
g. IR F G9E 397 § Hag qEqAl & ATl 6 G § TreAreT S F Fd gU T &
TSI, STHTLTIOT | TR {376 29 JT 2024 T T TSI+ AT ST |
. TR F ARA § Hag 4 & gATaTd, a5 297 & AT ScATaa! A [AAraant, 9ea § 1
AATAST/ STARTRATAT 3T T Fqag TR Fl, MEEH g IqAsd FAT TT IAqT F
ATHATT ST [EATT ATALAAT ol U T woit| BAag Tl & = Held Arere=r §
RaTRa oo =i Tl & ¥1a a1 I8 F3d 3 S e Atqg=ar § Qg g9
T o ATae o &9 # o9 S’ & a1 F30 & (70 &gl T3
. ISR 7 HEAmEet & a9 6(3) & TaT aaa! g0 IMAT AT & SR 915 %t
T ST 1q Scaraahi/ Faiaent a7 aRa & a5 297 & garardl wf Iqdsd Fs)
s. AT | Hag <97 % gararg & Jf e o = & a Hatasi/ scorest # [{giia g0
T & 1T TATIAT o AL TEGT FA FT TCHE S| TG IcATaeh1/ RITqht 7 9o T 9
ST TATAAT 0l U T Irg W AS(T e, SEH Hag <97 % AT Ica1aehi/ [FHaiaant & 717 $iie
oo ST o |
q. TR MAmEe & Fa9 6(4) F SIqae =9 5. o7, § [Aufated S 3o/
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Tag 297 ¥ Icareshi/ Fatast & 99
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i. TS . fertade

i. | Sfromaus

jii. | TEAT TRTST WIT-h 8 Al . ferfiee
iv. | e g arar G &, fofaes

v. | ore Ffea &, fofaes

vi. | forae e ot ferfaes

vii. | =i fa=i Emmets &, fofaes

viii. | eraTE feretrs s &, forfaes

ix. | FEfrmT fome wawa &, forfaes

X. | TEERT aEETEEs &, ofes

3. IULE % Iea< ®, = 5. 01, % Fmferfea seamesnt/ Ratast 7 sfatwar & g =i Fatas
TATAAT ST AT AT B
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i. | o Ffaewa F. fofies

ii. | of=TE uHTdr wewa &, forfaee

IR 7 9 # fFEmrdie 3o & [Rufefea s s/ STarrEaren #r ot
TATAET AT I 6(4) o ATHTT SAELT T TAAT %0l TR Al -

z'_ T # A== Seate 3 SUTNTERa e/ ATt & AT

i. | erfeyer g ATEE rzae e

i. | fromaus T

iii. | foheeet ®iT e Tgae orfies

iv. | F T\ e yrede ofies

ST F T wETaely F Saa< °, e i e yrsae forfies 9 v SuEnrRar weast
FfafhaT 2T & gl

FTZAT HT TEFAT Z2EET TR (FEarsy) g7 serg B 10 § @i adam sifaw
ST IR § 39 9% 3t w9 § fFEw T = gl

S Fatast, el Sceesl o7 o= Raag TR0 9 30 S 9T ITA AT 981 & g T
T GAAT TG Aal 0l &, Ad: Irg AGGAR(T (gddg TEHRTE AT 14T 2

ITfERTET 7 Tt ATT ScaTaHl i FAATaehi, SATAh! 37T SATEEH i M Fa weamaet Ay
1| STl BT srearaet! &1 TATHAE ATSH HATA 6 AT AT AT 63T TAT| Fael @i
o ot Ba wImadt e #iF gl Bt o Raag e T ot Ba wamaet’ arfae
GELEIRA

FAWT T F 3297  forw str=r i srafar (frairams) 1 s=ady 2023 7 31 fawew 2023 (12
TE) 21 &ty Frawor safar § 2020-21, 2021-22, 2022-23 i = ¥ sty arfie 2
Raag Tearl & fEEmrdt st (T % am 97 ot et seqa w7t
AFLTF BT AT THTUA T TEITT FEA T Aq9 QAT AT, AT FoF SFAHT 75 AT Al
af=Tiera F & At & 15 At it sty % e ar w32 faas v & sqert
F T 9T, o ggia i sraeasdr 9% 997 F79 & o T 22 snreq 2024 #:T1 UF
o AT T T

=TT ITaTe FT T R A9 & fow T 9@ 5 fdaw 2024 Fr sfagi=a i
T

aft Raag Tl it AT SSele &l daaTse I ATAIE FT & s off, 97 &f 399 g
srrer T s £ 3 et ST et 7 ST aTe v qefY Raes v F S8 F)
RAwmeet % 9w 6(6) F @, WIaaRT 7 fRaag TaFl #1 18 sFeaw 2024 =
gTEfere AT § AT U ArasTva qaars § HIas &7 F 99 6= Teqd FI il Ja97
eI AT Hies gaars § o = T6qa FT aTe Teiah F Sare 6T @ & o
Hifes =7 & =1 o 10 e =t & forfaa sy afee #3 sfw 399 arg afs #+g
T ST BT AT e F3

T 3ree 9 f{aas Te@R g0 T84 it T8 G=AT S IO Fqr & T il TIiaav &
g § = AT T Y FIA I, TTEHET F gl @Y AraedqE g, Aaeradr & arei b
T T forAT g 3 UHT T=AT T T AET AT 8 TAT 177 aag Tershl &l sqat
Tehed Tgl AT AT g1 STRT AT T9a &I, AT SATeM 9% AT T FHed ATl TR T
T ST 9T 1A 60 TS GAAT o6 TATH SR IT5 T&TF FI 7 (=aer feam mm
oS ATFET T Fiferd qgrReered (SSietens i ue) ¥ afq S+ sreafd i
ST T AT F T dag awqel & ATl F A9-aq-a1T ST ITAsY FLT T AL
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TR T oM T7 ARy WY #7 9T g1 AT 8 T =W W S afRormm # T ww
IEEIERER IR D]

o. TTFErRTEY F FdHTT ST & TS 6 (o7 Sraeds THEAT T8 AT GF STaaahi & T &
ATt e &

o Afated wwa (B8 389% a= TASEHT Fgl AT g) FT A0 G5 aeqai of 97d |
STTEA AN 3T 3T=d AT & e ¥ &3 a7 2, ST 9T €9 F w6 J@id
frgiat (S i areareft femmast, 1995 & sqae |1l 3 STeTe 9% el g T
#T TS AT IT LT 8, ATk Tg TAT STAT ST T T 777 a1 ATii | 7 qrearet
[ W IR & g2 AT Al gL A % (o7 TITH g

q. ST % ATF9TF T2AT T IH TS RT FFaeor, ST sifqw sti=r aforsy &7 seme 9471 2, e s
21 AT 2025 #F Baas TRl & AT AT T 97 67 Baag TaEn w56 W
feoquft e & forg e 28 Swadt 2025 T &1 877 T 7 oM Baas a0
TEqa o0 0 e, U U aet o g TE Rl & I T fHawr iy feea i
T TH ST ST TR ATEEEAT § Sqar, TG F g0 ST q187 % 97 GHidaT 7w
ST Y =T 7o =T o T 2

. TR F a9 Baas T T RU 70 G491 Tt i ITaed F0S T5 a1 9T 39
T T =T R € 6 & |ret & awfda € a9 aq9™ = o o w@¥rd /1 0 )

CH = faw St= qRone # " U Raas THEN g MO S 9T &5 T8 AT A
FOTTAT g TAT AT & Saia ITTEawTT T 39 92 o= for &)

Rl TTFErRTEY GTRT S ST o foIT 379aTs 75 fAfawa 2% 1 FH{GEh 2@ = 83.52 ®9T 3|

. |G e I KA 1 R | R M

4. T LET F Tq¥ 9, =TT Seuare wr RergE gt R o

‘3. FAAIT 1T H [FFRIENT I THIEAS HIT FEFT qioZ Zl [FARTENT IqTT FH
TTEIAAE FHIATH (37, TT-HRFANGGT T 2-FH171-4-(5TZS1Fd1T [FT3T BIeHIIaeT) %
TTH & 4T STTAT ST7aT 81

TTFIAGE THT T 5o dit T F7 [Feaed 19 3197 7=74 51a7 &, 578 ge# a1t 747 g1t & 5T
TE FATEF FATIHT HIT FTTIHIT TIT FIaT &1 7TFIe"E T 19T & &G1 7 1347 77 3,
FIT TFAIHT AT [FAT TTHIGAE TFAIHT BT [T GIT TGS [FH17 3 Feq737 F &Il
Bl TTFHIHAE TFATHT FT 1% TqTT IJTIIT 5T Z1aT HIT TqFT ITTIT FI7 % [0 Z8 Fi7ard
&7 & [FHIT & T FIAT ZTaT 51 THANFT 27 T [FA197 F T 7% 1 T179T THT T
II74T g1 81 FTI01oq% TI¢ 9% [FA197 & [ 7@ iaa2 #7T 7T g1 397 F7a7, #7113 308
& FIZAT (FE297) TTH1 #1 511 & 5T @¥ia7 #1 arrd Siea® grdt &/

[AFRTENT 3T0T7 T HIAT g7 2R stefaa7, 1975 & Saviid #z aHqi9qd aillF<T 751 51
TITI, 3717 FT 38089190, 38089390 3T 38089990 F S avfa HIATT 134T F1aT &1 17T
Y[ FIFIT FIE FIT TIHIAF & AT TTHT TIT F 1A% T FTeTFT 81 51

T4 o Raes maErl % sy
5. o Raag vaErl F EEmrdie Ioamg ofiT a9 a%q F A & qa9g H§ Autrie sy g
i. TIETEet ® FEw 2(F) F AIE TEIEE ThAhT AT BIHALT H THE a6 & &7 §
TEl /AT ST ThaT FF 116 o TTAEATIT TR 71 8
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Vi.

Vii.

viii

Xi.

ITTE F T(IL § FHIFIALT FT AT Filoh, ATAGHI o @SN F TTFTLTT Hl AW FA T

FITAT AT 8§ AT Faer ot AW AT & TS [oF AT ATAT gl TAT, U Fequ, S

AATIAT Al 8, Sve aTA< | ST A5l FhaT ST ThaT Bl

TIHITEAE BT T AT | 7 T AT 63T STTaT 8 i T 24 arara fham S |ehat 2l

TR & AT & (o107 U [Afre ATeEd 6l SAraeqhal grat gl FI07 BIFLeer AT %

forT wF off er=EE T8 21

ATZHT ITH AT U AT 3T THT I ATt TORAT 8§ ST 3 7 4 99 9 Jordt g1 3849 &

FUT F T AEHET A e RO ywqa AT ortae g, e sifow sore aaHe

HTArE A T=HT F FBI Foaiwa oiw i ux i #zar 8, Sy =fea o * oo

fafors grar &

TS § T FAZH [ashed U gl A(E BIELALT il SHhiFq 98 STl g, v war o=

e wdig o

STTEERTT 1 Al | REAAT § T AR 6 SiF FT 6 [0 BT &

STATEHT T TIA T gl TATIT HLdAT AU

AEEHT 7 e U Fog Uee ICATET Al §I<h A= ¢ AT &, S| = a=x #iv

Foreetarst fohar = & =9 Saaral & O senr-srent si= ot i T off oY 97 Aoy

feTeT =T Am sre-ATEE Mt g o T A FEe qo /e § oentee fEfere

TAFTL TT BT ATETFHTET BT 2

ST & AT % AU, T H BrHere § qRafdd T & arast g

TAT Ho Ha49 30% 2

a7 28 e 1992 Fr Afeasl #fiT YiAs e SUEl 9¢ AT gRT FuATE T 99

ROTE # - ATEa ST SR IR * Hag § - HYh ST THIHT - IR AT TATIT H, T8

Aoy AT AT & F5F ared - SR STl 3T areass & oI &7 STevT-3Te T IR

2%%, =T, TEE AT UF & TN A8t Fgr AT qwar| Tgr oft 787 Frgia any g
|

araaenl F AT =1 Tt = 9% AET AT 8| SEad 39 HIHAT 98 IET Tgl FiT T

R EEIR AR E R K EIS I BRI CASI LU FA T B

T Hag Q3 T AT [dhed g1 Tehe ST T HRITa-e 241 6 (o0 91ed # qed

ST Hifaat § arfe qefera ST giafera B o a6 i w@res srfem & w9

STT 6|

T2 A F AAY

6. W%W%WWWW%W%W&ﬁMW@HM aqy AT E

memqamaﬁﬁqgﬁwﬁ%ﬁmwm Tl gram oml THuA 1 39
ST &l F¥ AT § Te7 Fohm| a5 wrie 2016 § w7iod o r «m

RIS Sfaehe T IcaTad Hed &9 § Fi 5. 7. 3T 9 | grav &, Sareh T 9
H THHT ICATET agd FH Al gl T & Taeqet T GTHAT Fd g0, H & IcaTeah TG
e o AT et T IcTa §F T QAT 8 T AT | AATAq Sfehehet Bl WA H aaa
F forT sTa= w7 AT )

F¥ 2004 ¥ @XIFAR A Feemad T Gragte 3fiT e hibe i JAAT § ThITEe Hl
srfere Tfera, e g s e @eaaare =T % o agmEr o 2

TR T 7 2018 H AT H TH IIE I Aled 647 o7, & dga F4a 72,000 ITH-
AL Y29 T 58,900 ¥ e dhies faaw srarfora f&hu 1w, St 3ot e 161 a9t &
FHATE T 3 &< 2, T7 w1 Ao et a6 5= a9 )

TS e T SATI TTHTT 1T 9T 95% FiEar (Feweer) & arr FFar smar 2

THRITEE B 13.5% Higar r@r 50% diEar & aT gl 99hal gl THmiade
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Vi.

Vii.

viii.

Xi.

Xii.

Xiii.

Xiv.

XV.

XVi.

XVii.

XViii.

T T ST Aal afoh ThITede Sihdd &l s & a1 Hare ana gig &7
g FLA F I9aT Bl

IF A ATHAT F FE, THRIEAS F FIEALT F €T § AT o JET ATO0TF T F
FAARTE g FAiTeh TTRT Anra srfers 81 =T & Faer aadihl &7 § THIEE FT AT
T STTaT 81 T 9 7 T B9 AT 2d &l

FAEHT g ScATed IaTe 3T Hag 297 T aTg 3 0 Icare & gum= fForars,
fFwTor gferamsti e STARN &7 A1 BT @ 8, NEs SHhT AEETaE €9 ¥ qEW
TET TRAT STaT g1 To[wIEEE IR ST dEehl § qH fEeare g1 qwiaee
THAT0T & RIALTT 6T TORAT TETATH/ TR (GQTarel &l qgl Jaddl gl Tg HadT
TR ¥ ATEdT T IqAT F2aT 2

TN qTeALTeT FT § Fle [T AT qg! g ST (G=aereia Ica1g & i & forw
HATIEET T TTELTT FIAT | ThITHAE ThAThl 1 Tqqo STAN Aol g A< o A= =T F
AT AT ST AU AT R T I wITeEE d@ T T I @9 Swiee aa1
LA o IcqTaA | gl gl

Feereht | If zare Faer [~ =y iy #ifew o F st 8, Safh wiegeras & g §
gfa gare Rerer [**] w07 I MfeF = F AEurE g) TFhAThl wl BIEAAT H TGA o o0
TFgq AT [Aerer &t sraeThar gl gl 2|

RIS FT BT | qRafdd #3d & o e uhe ofiv Arsfierea oaH e
AFATST STH FHF AN AT Gieae 6 qr AT SEqAT il AaeTHham gral g, oreg 7g
e gret ghagsfier wferar a= sreft 21

Tt ITE T G TT 7T g HIA hl ANTG hl TS QAT ATT, qT 3Rl qehetehl shl AT
RIS T AN HT A [***] S| TheATh! & BIFAT o1 o ga89 10% 2
TRITEE o THT AT 1 T8 AL H AT AT ST AR, AT, SAATT Aol &9
H HIFLA i ST ST gl ST

At B =t § artesRr 9 BT Sere 9T 39 wegadt AT AN q9Tied w9
TET T TF 1 I | omfae o 2

It waw a7 A= wfeesT FeEmde Soae % Iy § el i UF feeqa g@dr &
AT Fd gl TUAATSEHT o 2, 4-1 o SAATT H AT ST 6 I1IL T [AEqT Fd g0 2,
4-3 T Tt gidarezy #r anfae o g, Sad 2.4-3F 1 39 F9 1,500 318 AqTH
2l

HET-23 3T JAETsa e & o = #, 8T o A9 T =7 Jeqadi oiT 991
ZIAT TRTE % ITATET T AT IITE o T | ATHHS FRAT 8, et 39 qegadi 3carat
T s Teaer At /gt grar 2

T aag TAFET T T FFT ¢ o ATSHT o6 [0 AALTF THT 4 Y FT 2| AAGH o a9
2018 # T wITEe I a1 6T o, 5| 98 Thifade wiegees it #ie 76
Tl T 7gr T T aamast 7 a9 2019 # Areae & o0 sraeq Far g, ar 9 2023 T
ATATT Al AT ITUI; FATH, Iegid a9 2022 H AT FEAT F FT 47|

ATeaT TSI T&AT H 90T &l BT FT HATT Fd & 3T TAT F 9T H 50% &HAT &
T THITEE T AT T 2

avg Raas Tea A=mereiia Scare & orw Iuersy fasedt &7 9767 Y&\ wed § O @
TAT AT T HEH I g TG HT ATH ¥ Tl Faqram

.3 gt g S

7.

ST S % g0, FErdi| S w1 vg@ifaae §ie sae aree” w9 W | ST ATl
RIS & TEIEAe SHaad (3, TA-RIREAS T a7 2-THA-4 - (FTegier o
HIREF) F FT F A7 T AT g1 T2 IS TS & gooh dTel W1 T Theest i 3 grar g e
ey TS ATET I 8 ST Ag sreafas gamefier v arsaefier waref grar 8
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8.

10.

11.

12.

13.

14.

7g Ate 3T STar € ©F sodieee U sAe ® 9 F STANT AT S AT s Seey gieare gl
GOAaT [ § THE TATIRAr Y AT wEAl § agHd’ Iidhr F w0 39 31 H;
STANT & & | AT FO § AT AT g1 TS AT AT HF AIAN Gihag 79 @l 7 g,
et o AT a eI T F=T9 o o7 IO F Tl AT SHF I ATIT SATAT 1 TqhIaee $ir
STATRAT AT, AT 3T FATH SIET THT FEAT A% AT &, AT FEET il @eaqare Jiaeqsam
fATed S ST aTer uTe F TaTesy it TAT FA 6 o7 UF eadr™ IR TS HdT 2

e IeaTe 1 A FHiha AR Agk 1 IcATE HY AT 9o w srfafE, 1975 F sty
38 F I e aRfraReor & IT-9fi 38089199, 38089390 3T 38089990 F Havia smATa T
STT T g1 HIHT [ A (hT el Hishdh g AT (el ST g & T S o AL I ATEARIT Aol
2l

TR F YEaraq iud 9gfa & T=Emdi soae # e W Baag qawr | femforat
AT | 386 1=, TR F TEHUT g5 s Tt % 9 #7307 &9 a9 & o greEe
HIS o ATeAT | 27 6eq 2024 7 FHT Gaag Tl & a1 doa @l T=e-fawset & a7 qu
=T Toqa e ater T T i oI &9 § S0 e I F il saa=dr &f 15 27|

TTteray 9 a7 Baes T g0 Y Al 9 GE A F 9w 5 fdaw 2024 #i
ATEAAT & Tgd MHrerrad TrHuT Tg i T srreg=ra am

*.°. e wes SIEiG
1 TRITEAE T (eht ST
2 TR TR Sow

fafere Raas Tl 7 ad0 = % T H ThITEAE BIFAT Hl ATHA FHId T AT ST
g, 7 ¥ ¥ TH A UL o6 T AT 9. T, F AT Al HIT A7 g i 397 § s
ATTITRATAT o FTLUT TH AT Al (AT ST ThaT g

T AG1 Tg ol HTAT I(9d THAT g 1% Hag IcAE 1 1AL (A 3297 AT TASA T
=T 9T STAdT gl BETEi| 3cae % SATIE a1 ¥ A ok g9 | q9Ted Stedarst &
FATAT AATALTT AT 1 Thdl gl T &I, AR ITE F 0 T F T ae H
SITE qTed H HAMAd Fd 6 Fuferd Ieed Al T Fd H [Awadr o dadr gl ==
ITATE & FHU AL F A IANT HI FUTIT STATX TET gl AT ST Ghdl g A AATaHi/
SUTRTEHATHAT T AN T T IATAT F T % TS T IITAT R FIATT F FILT T SANT F
Az afa g1 adt 2

TH 1T U Fls AA1E A5l g T ST &l a1 SEedeah dahe el [aQuare 3caTE & aadial &9 §
i 7 ST g1 TATH, (0T TFRATR &9 |, ITATE FT HI5 ITAN ST AT Tal grav gl Tg
AT THATRT & H AT AUTET F1F Al HMN AT FE F & o7 8 RiEgaaT &7 |
gRafdd AT ST AT 38 TH1, et T el 9 § a9 qaheian 07 2 5, BT &
ITITE GIT AoaTiad FohT ST arer s &1 &l 27 F2AT gl Tahe el &9 %7 VAT il ST Tgi 6,
AT THH IATEA FT THATT 3297 TH B H IRATAT FLAT g1 TRl &9 % Icarad |
STRITRET, §3 3T IUaor, (a9, Serfth, ITIEd ®a MHA gl T RIHae qahe el Hl
HHAIE | g3 & O Fae Faras & a7 STsegad FA hl AF9eTEHAT gl gl g9 9gd
e[0T TRITEE T ICATEA THAT SITAT &, T A1 H STHIATF THAT, AT Eeed AT AFdEe
(THAT), AAAITH Tohe, GeFE TS 44%, TIAA TR, 1-HATHF-2-TT070A AT S
Aieaed & A1 T A48 8 TqdT Fleh THITHAE B | TREfdd haT ST gl Sl F T&qa
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15.

16.

17.

18.

19.

7.1

20.

Far g & 3 T wiere Faar § 20 | 25 @3S T & B9 Fi STaT #i3d gl THh
HATAT, T SN AT WA AT 9T AFETEe FATIA hAT 747 3% 78 e fBFar &
A= e & WA & forT Soames gadret &7 e1iva BT 3T 81 Siaaret srands® gy 23T
F TS =T |, 75 3@1 747 ¢ T T A v F wiedaes a9 § o 79 gu g 7 =9 a9 w i
FAT B ToF ThAThT e arRpT 8 37 sraeasarsti & dqET ead At wiefare a[qre S a9
2l TH I8 T BraT ¢ T aaeTehl T WiFaed &9 | TSwIE"e U g1 37UTE o &l &7 2|

TTTERTET A FATE FAA @ (6 &A1 701 % d1= gae T A § A T g1 Aaah! F T8 a4 2415
T TR €7 § IATE F AATT H1 BT | T3 &7 7 ¢ i e smaeshl gRy a9 10
IS & o G719 TAeqTedl § o497 TAT | AAEh! F F4 d § aadienl €9 7 qg1 947 g1 Fh
AEEH 7 T AT § Had BT 9 | o497 8, TACT BT &7 § & g2 g 7 a9
THRATRT & 3 T T TATT =T 2|
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MINISTRY OF COMMERCE INDUSTRY
(Department of Commerce)
(Directorate General of Trade Remedies)
New Delhi, 10" February, 2025
FINAL FINDING
Case No. ADD (Ol) 17/2024

Subject: Anti-dumping investigation concerning imports of ‘Glufosinate and its salt’ originating in or
exported from China PR.

F. No. 6/19/2024-DGTR.—

A.

1.

BACKGROUND OF THE CASE

Having regard to the Customs Tariff Act, 1975, as amended from time to time (hereinafter referred
to as “the Act”) and the Customs Tariff (Identification, Assessment and Collection of Anti-dumping
Duty on Dumped Articles and for Determination of Injury) Rules, 1995, as amended from time to
time (hereinafter referred as the “Anti-Dumping Rules” or “the Rules”) thereof, the Astral Life India
Limited, UPL Limited, United Phosphorus (India) LLP, UPL Sustainable Agri Solutions Limited
and Swal Corporation Limited (hereinafter referred to as the “domestic industry” or “applicants™)
has filed a duly substantiated application before the Designated Authority (hereinafter referred to as
the “Authority”) for initiation of anti-dumping investigation concerning imports of Glufosinate and
its salt (hereinafter referred to as “product under consideration” or “PUC” or “subject goods”), from
China PR (hereinafter referred to as the “subject country”).

The Authority, on the basis of prima facie evidence submitted by the applicants, issued a public
notice vide Notification No. 6/19/2024-DGTR dated 29th June 2024, published in the Gazette of
India — Extraordinary, initiating the subject investigation in accordance with the Section 9A of the
Act read with Rule 5 of the Rules to determine the existence, degree and effect of the alleged
dumping of the subject goods originating in or exported from the subject country and to recommend
the amount of anti-dumping duty, which if levied, would be adequate to remove the alleged injury to
the domestic injury.

PROCEDURE

The procedure described below has been followed with regard to the investigation:

a.  The Authority notified the embassy of the subject country in India about the receipt of the
present anti-dumping application before proceeding to initiate the investigation in accordance
with Rule 5(5) of the Anti-Dumping Rules.

b. The Authority issued a public notice dated 29th June 2024, published in the Gazette of India
Extraordinary, initiating the anti-dumping investigation concerning imports of the subject
goods from the subject country.

c.  The Authority sent a copy of the initiation notification to the embassy of the subject country in
India, the known producers and exporters from the subject country, the known importers/users
in India, and the other interested parties, as per the addresses made available by the applicants.
The interested parties were asked to provide relevant information in the form and manner
prescribed in the initiation notification and make their submissions known in writing within
the time limits prescribed in the initiation notification.

d. The Authority provided a copy of the non-confidential version of the application filed by the
applicants to the known producers/exporters and to the embassies of the subject country in
India in accordance with Rule 6(3) of the Rules.
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The embassy of the subject country in India was also requested to advise the
exporters/producers to submit their responses to the questionnaire within the prescribed time
limit. A copy of the letter and questionnaire sent to the known producers/exporters was also
sent to them along with the names and addresses of the known producers/exporters from the
subject country.

The Authority sent exporter’s questionnaire to the following known producers/ exporters in
China PR in accordance with Rule 6(4) of the Rules:

SN | Name of producers/exporters in the subject country
Xi Agrodragon Co. Ltd.
xii. | BASF
Xiii Fuhua Tongda Agro-chemical Technology Co. Ltd.
iV Jiangsu Huifeng Bio Agriculture Co. Ltd.
XV. Lier Chemical Co. Ltd.
XVi Limen Chemical Company Limited
XVii Shandong Binnong Technology Co. Ltd.
Xviii. Shanghai Qizhou Ziyui Co. Ltd.
XiX. Weifiang Xinlu Chemical Co. Ltd.
X Yongnong Biosciences Co. Ltd.

In response to the above, the following producers/exporters from China PR have responded
and filed exporter’s questionnaire response:

SN Name of producers/exporters in the subject country

Lier Chemical Co. Ltd.

Shanghai Agrotree Chemical Co. Ltd.

The Authority also sent questionnaire to the following known importers/users of the product
under consideration in India calling necessary information in accordance with the Rule 6(4) of
the Rules: -

SN Name of users/importers of the product under consideration in India

Amish Crop Science Private Limited

BASF India

Crystal Crop Protection Private Limited

Krishi Rasayan Exports Private Limited
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In response to the questionnaire issued, Crystal Crop Protection Private Limited has filed a
user guestionnaire response.

Submissions have been made by the China Crop Protection Industry Association (CCPIA) and
the same have been duly considered in the present final finding.

Exporters, foreign producers and other interested parties who have not responded to or not
supplied relevant information to this investigation, have been treated as non-cooperating
interested parties.
The Authority issued an Economic Interest Questionnaire to all the known producers and
exporters, importers, and the applicants. The economic interest questionnaire was also shared
with the administrative line ministry. Only the applicants have filed the economic interest
guestionnaire. No other interested party has filed an economic interest questionnaire.

The period of investigation (POI) for the purpose of present investigation is 1st January 2023
to 31st December 2023 (12 months). The injury analysis period covers 2020-21, 2021-22,
2022-23 and the period of investigation.

The interested parties were granted an opportunity to present their comments on the scope of
the PUC and propose PCNs, if required, within a period of 15 days from the date of the
circulation of the non-confidential version application. Based on submissions of certain
interested parties, a meeting was held on 22" August 2024 to discuss the need for PCN
methodology.

The scope of the product under consideration and the PCN methodology for the investigation
was notified on 5th September 2024.

A list of all the interested parties was uploaded on the DGTR website along with the request
therein to all of them to email the non-confidential version of their submissions to all the other
interested parties.

In accordance with Rule 6(6) of the Rules, the Authority provided an opportunity for the
interested parties to present their views orally in a public hearing held on 18th October 2024 in
hybrid mode. The parties who presented their views in the oral hearing were requested to file
written submissions of the views expressed orally, followed by rejoinder submissions, if any.

The information provided by the interested parties on a confidential basis was examined with
regard to the sufficiency of the confidentiality claim. On being satisfied, the Authority has
accepted the confidentiality claims wherever warranted and such information has been
considered as confidential and not disclosed to the other interested parties. Wherever possible,
parties providing information on a confidential basis were directed to provide sufficient non-
confidential versions of the information filed on a confidential basis.

A request was made to the Directorate General of Commercial Intelligence and Statistics
(DGCI&S) to provide transaction-wise details of the imports of the subject goods for the
injury investigation period and the period of investigation. The same has been received by the
Authority and has been considered in this final finding.

The Authority conducted the physical verification at the premises of the applicants to the extent
considered necessary for the purposes of present investigation.

The non-injurious price (hereinafter referred to as the “NIP’) has been determined based on the
cost of production and reasonable profits of the subject goods in India, based on the
information furnished by the applicants on the basis of Generally Accepted Accounting
Principles (GAAP) and Annexure 1l to the AD Rules, 1995 so as to ascertain whether anti-
dumping duties lower than the dumping margin would be sufficient to remove injury to the
domestic industry.

A disclosure statement containing the essential facts of the investigation which have formed
the basis of the final findings was issued to the interested parties on 21 January 2025 and the
interested parties were allowed time up to 28" January 2025 to comment on the same. The
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submissions made by the interested parties, arguments raised, and the comments to disclosure
statement received from the interested parties have been considered, to the extent found
relevant, non-repetitive and supported with evidence in this final finding notification.

The Authority has considered all the arguments raised and information provided by all the
interested parties to the extent the same is supported with evidence and considered relevant to
the present investigation.

“*x*%” in this final finding represents information furnished by an interested party on a
confidential basis and so considered by the Authority under the Rules.

The exchange rate adopted by the Authority for the subject investigation is 1 US$= Rs. 83.52.

C. PRODUCT UNDER CONSIDERATION AND LIKE ARTICLE

4, At the stage of initiation, the product under consideration was defined as under:

“3. The product under consideration in the present investigation is glufosinate and its salt.
The product under consideration is also known as glufosinate ammonium (D, L
phosphinothricin or 2- amino-4-(hydroxy methyl phosphonyl).

Glufosinate is white to light yellow crystalline solid with slight pungent odor and is highly
soluble and volatile material. Glufosinate is traded in two forms i.e. technical and formulation
and both are part of the scope of the product. The entire consumption of glufosinate technical
is in the production of glufosinate formulation. Glufosinate technical does not have any
independent use and has to be compulsorily processed into formulation in order to use it. The
process from the stage of technical to formulation is single step process. Glufosinate in
formulation form is not imported due to commercial considerations as the major concentration
is of water and higher shipping costs.

The product under consideration does not have dedicated classification under the Customs
Tariff Act, 1975. However, the product is imported under 38089190, 38089390 and 38089990.
The custom classification code is indicative only and is not binding on the scope of the present
investigation.”

C.1 Submission of the other interested parties

5. The other interested parties have made the following submissions with regard to the scope of product
under consideration and like article.

Glufosinate technical and formulation cannot be considered as like article in terms of Rule
2(d) of the Rules as they are not substitutable.

By including formulation inside the scope of the product, applicants have tried to invoke the
provision of circumvention which is applicable only once duties are imposed. However, goods
which are not imported cannot be included in the scope.

Glufosinate formulation is neither imported nor importable into India. The import of
formulation requires a specific license. There is not a single license for the entire formulation
category.

Obtaining license is a costly and time-intensive process spanning 3 to 4 years. This includes
submitting test reports across two seasons over two years, with final product approval
contingent upon CIBRC’s rigorous evaluation and decision, often specific to the intended
crop.
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C.z2

Vi.

Vii.

viii.

Xi.

There are other viable substitutes available in the market. In case the price of formulation
increases, the farmer will purchase other substitutes.

Authority should conduct spot verification of the producers of formulation to check the
conversion cost from technical to formulation.

The applicants relied on the combined investigation of Hot and Cold Rolled products ignoring
the fact that separate investigations for these products were also conducted and concluded.
Decisions by quasi-judicial bodies are binding only on the specific parties involved in the
original case.

Contrary to the submission of the applicants, the value addition undertaken by the importers
from converting technical to formulation is 30%.

In the panel report adopted by the Committee on Subsidies and Countervailing Measures on 28
April 1992 - Concerning Wine and Grape Products - United States - Definition of Industry, it
was concluded that since two separate industries existed for wine-grape growers and wineries,
therefore, both cannot be said to be of same industry. Same principle should be applied here.
The applicants have relied on various ongoing investigations. The applicants cannot rely on
those cases where finding is yet to be issued by the Authority.

Paraquet is potential substitute of the subject goods. Both Paraguat and Glufosinate have
stringent usage policies in India to ensure safe application and minimize health risks.

Submission of the applicants

The applicants have submitted as follows with regards to the scope of the product under
consideration and like article:

Vi.

Vil.

viii.

Prior to commencement of production by UPL group, there were no production in India. UPL

introduced the product in the domestic market. The first plant was set up in 2016.

Glufosinate technical is primarily produced in China PR and India, with minimal production in
EU. Faced with competition from China, even the producer in EU Union has stopped
production of technical and reduced its operations to conversion of imported technical from
China to formulation.

Since 2004, the Directorate of Weed Science has promoted Glufosinate for its safer, residue-
free, and consistent weed control compared to paraquat and glyphosate.

UPL Group launched the product in India in 2018, conducting around 72,000 village-level
demonstrations and over 58,900 field days, cumulatively amounting to 161 years of employee
effort, reaching nearly 1 million farmers.

Glufosinate technical is generally traded with 95% concentration. Glufosinate formulation can
be with 13.5% concentration or 50% concentration. Glufosinate formulation is nothing but a
diluting of glufosinate technical with solvents by incurring an incremental cost.

Due to high water content, transporting glufosinate in formulation form is commercially
unviable due to higher shipping costs. Only glufosinate in technical form is imported from
China. There are limited formulation imports from the EU.

The product produced by the applicants and imports from the subject country share similar
characteristics, manufacturing processes, and uses, making them commercially
interchangeable. Glufosinate formulation and technical bear the same characteristics. The
process of glufosinate technical to formulation does not alter the chemical/technical
characteristics. It merely dilutes the concentration of the material.

There is no specific provision in the WTO Anti-Dumping Agreement which provides for the
parameters for determination of the product under consideration. Glufosinate technical does
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not have independent use and must be compulsory processed into formulation. The entire
consumption of imported glufosinate technical is in the production of glufosinate formulation.

iX.  The per unit investment in technical is more than Rs [***] per MT, while the per unit
investment in case of formulation is in the region of Rs [***] per MT. Conversion of technical
to formulation does not require huge investment.

X.  Converting glufosinate to formulation involves simple dilution with low-cost solvents like
Ammonyx Mo and Myristyl Amine Oxide, making it a minor incremental process.

Xi.  If the cost of other raw materials purchased from the market is excluded, the cost of technical
alone is around [***] of the cost of formulation. Value addition between technical to
formulation is 10%.

xii.  All forms of glufosinate must be included under the scope; otherwise, imports will shift from
the technical form to the formulation.

Xiii. In various past investigations, the Authority has included both the product under consideration
and its intermediate or further processed forms inside the same scope.

Xiv. Various authorities globally include wide range of products inside the scope of the product
under consideration. The USITC expanded the scope of its investigation into imports of 2,4-D
to include all herbicides containing 2,4-D, covering around 1,500 products made from 2.4-D.

XV. In the investigations for CVP-23 and Phthalocyanine pigments, US and China have included
both the intermediate and finished forms of products in the scope of the product under
consideration despite no direct exports of these intermediates.

XVi. The other interested parties have stated that the time required for the license is 4 years. The
applicants developed glufosinate formulation in 2018, before which there was no demand for
glufosinate formulation. Even if importers applied for licenses in 2019, they wouldn't have
been able to import until 2023; however, they began to import in 2022.

Xvii. The applicants export formulation to large number of countries and Europe has supplied
glufosinate with 50% strengths to India.

Xviii. The other interested parties failed to provide evidence of available substitutes for the product
under consideration and withheld the product's name, citing confidentiality.

Examination by the Authority

At the time of initiation, the product under consideration was considered “Glufosinate and its salts”.
Glufosinate is also known as glufosinate ammonium (D, L-phosphinothricin or 2-amino-4 - (hydroxy
methyl phosphinyl). The product is white to light yellow crystalline solid with a slightly pungent
odor and is highly soluble and volatile material.

It is noted that Glufosinate is a widely employed broad spectrum herbicide. The product is mainly
used in modern agriculture due to its efficacy in weed control and versatility across various crops.
The primary application of the product is in row crop farming, where it is applied before or during
plantation to suppress unwanted vegetation. Glufosinate utility extends to major crops such as corn,
soybeans, and cotton, providing farmers with a valuable tool to combat weed competition and
safeguard the health of cultivated plants.

The product under consideration does not have a dedicated classification. The product is being
imported under Chapter 38 of the Customs Tariff Act, 1975 under sub-heading 38089199, 38089390
and 38089990 of the Tariff classification. The customs classification is indicative only and is in no
way binding on the scope of the subject investigation.
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10.

11.

12.

13.

14.

The Authority invited comments from the interested parties on the proposed PCN methodology and
scope of the product under consideration. Thereafter, the Authority held a meeting with all interested
parties on 27" August 2024 through hybrid mode to finalize the PCN methodology and the scope of
the PUC. All the parties who presented their views at the time of deliberation were given liberty to
file their submissions in writing.

The Authority after considering submissions made by all interested parties notified the following
PCN methodology vide notification dated 5" September 2024.

SN PCN parameter PCN Code
1 Glufosinate technical ‘GT’
2 Glufosinate formulation ‘GF’

The various interested parties have objected to the inclusion of glufosinate formulation within the
scope of the present investigation, primarily on the grounds that it has not been imported from China
PR and it cannot be imported due to regulatory requirements in the Country.

The Authority deems it appropriate to mention here that the scope of the ‘product concerned’ has
direct impact on the objective and purpose of the investigation. A wider scope of the product under
consideration can lead to uncalled for protection, in addition to possible complexities in the conduct
of the investigation. At the same time, a narrow scope of the product under consideration may fail to
meet the intended objective of addressing injurious dumping in the domestic market. A narrow scope
of the product under consideration may not provide requisite remedy to the domestic industry and
can result in continued injury to the domestic industry because of adoption of measures by
importers/users intended to avoid the measures invoked.

It is not disputed that all essential technical characteristics of the product are developed in the
technical form of the product. However, in its technical form, the product has no usage and
application. It would not perform its intended function in its technical form. It must be converted into
formulation form in order to perform the intended function. Thus, while technical form contains the
essential technical properties, the formulation form performs the eventual function intended to be
performed by the product. Technical form has no usage as such, and the sole purpose of its
production is to convert it into formulation. The technology, plant & equipment, investment,
manpower, production skills are involved in production of technical form. The conversion of
glufosinate technical into formulation only requires dilution with solvents. Glufosinate technical is
produced first which is then converted into glufosinate formulation thorough dilution with solvents
such as Ammonyx Mo, Myristyl Amine Oxide (Mo), Ammonium Sulphate, Sulphuric Acid 44%,
Propylene Glycol, 1-Methoxy-2-Propanol etc. The applicants have submitted that they produce
between 20 to 25 different kinds of formulation in the three formulation companies. Further, onsite
verification was conducted at the formulation facilities of the domestic industry and it was noted that
production facilities have been deployed for different kinds of formulation. From the information
filed by the responding importer, it is seen that they are also engaged in making different types of
formulation. This reinforces the point that technical is the base material and different formulations
can be made out of it as per requirements. This goes on to demonstrate that Glufosinate in technical
and formulation are just two forms of the same product.
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16.

17.

18.

19.

D.1

20.

The Authority notes that the linkage between the two forms is also evident from its application. The
applicants have contended that imports of the product in technical form have been converted into
formulation and then sold in competition to the formulation form sold by the applicants. The
applicants have not sold technical form in the domestic market. Since the applicants have sold only
the formulation form in the domestic market, it has suffered injury in the formulation form and the
same has in turn impacted the performance of the technical form. This demonstrates a strong nexus
between the formulation and the technical form of the product.

The interested parties have contended that formulation form of the product is neither imported nor
importable. It is however seen that the domestic industry has exported formulation to a number of
countries while European Union has exported formulation to India. The fact that import of
formulation might involve higher transportation cost does not imply that it is not importable. The
possibility of importation of formulation from China cannot be ruled out. Exclusion of formulation
from the purview of levy of anti-dumping duty may lead to direct export of formulation from China
PR, thereby nullifying the very purpose of entire exercise of providing remedy to the domestic
industry against dumping of the product.

As regards requirement of a specific license for imports, the authority notes that mere requirement of
a license does not imply that the product cannot be imported or may not be imported in future.
Licensing requirements and norms are subject to change and have basis independent of trade remedy
actions. The Authority does not consider it appropriate to take them into account for the
investigation.

In view of the above, the Authority concludes that the scope of product under consideration in the
present investigation is Glufosinate and its salt, both in technical and formulation form.

The product under consideration produced by the Indian industry and imported from the subject
country are comparable in terms of characteristics such as physical & chemical characteristics,
manufacturing process & technology, functions & uses, product specifications, pricing, distribution
& marketing and tariff classification of the goods. The two are technically and commercially
substitutable and consumers can use them interchangeably. It is concluded that the goods produced
by the applicants are like articles to the product under consideration imported from the subject
country.

SCOPE OF DOMESTIC INDUSTRY AND STANDING

Submission made by the other interested parties

The other interested parties have submitted as follows with regards to the scope of the domestic
industry and standing:

i. There is no basis to exclude the production of formulators from total production. The
applicant’s contention that a producer has to first set up facilities to produce ultimate raw
material and then commence production of finished goods to be considered eligible as
domestic industry is not supported by law.

ii.If applicants who are converting technical to formulation can be considered as eligible
domestic industry, there is no reason why other formulators cannot be considered as part
of domestic industry.
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D.2

21.

D.3

22.

23.

24.

Submission made by the applicants

The applicants have submitted as follows with regards to the scope of the domestic industry and

standing:

i. The present application is filed by UPL Limited, Astral Life India Limited, Swal Corporation

Limited, United Phosphorus (India) LLP and UPL Sustainable Agri Solution Limited.

ii.The applicants’ plant operates at full capacity during peak demand months. To meet export
demand for glufosinate formulation, applicants imported glufosinate technical from China.
This was even when prices were undumped.

iii.  The entire imports by the applicants were made for a unit set up in the free trade zone area and
solely for export market.

iv.  The imports were made from an unrelated exporter in China, with no related Chinese entities
involved in the process.

v.The imported glufosinate technical was processed into formulation for the export market, with no
volume used in domestic formulations. Additionally, the volume of these imports is minimal
relative to the applicants’ overall production.

vi.  The applicants have expanded their production capacity over the injury period, maintaining
their role as producers rather than shifting to importer-traders.

vii.  UPL Limited is the sole producer of the product in India. Production of formulators cannot be
considered for ascertaining total Indian production as they are importing one form of product
under consideration and processing it to make another form.

viii.  Since formulators have imported technical form of the product under consideration, they
cannot be considered as eligible domestic industry.

Examination by the Authority
Rule 2(b) of the Anti-Dumping Rules defines domestic industry as under:

“(b) "domestic industry” means the domestic producers as a whole engaged in the
manufacture of the like article and any activity connected therewith or those whose
collective output of the said article constitutes a major proportion of the total domestic
production of that article except when such producers are related to the exporters or
importers of the alleged dumped article or are themselves importers thereof in such case
the term 'domestic industry ° may be constructed as referring to the rest of the producers.”

The present application has been filed by UPL Limited, Astral Life India Limited, United
Phosphorus (India) LLP, UPL Sustainable Agri Solutions Limited and Swal Corporation Limited.

It is noted that applicant companies are producing glufosinate in both technical and formulation
form. UPL Limited produces the product in technical form, which is processed further by UPL
Limited, Astral Life India Limited, United Phosphorus (India) LLP into formulation. UPL
Sustainable Agri Solutions Limited and Swal Corporation Limited are engaged in selling the
formulation form in Indian market, while UPL Limited is engaged in exporting technical and
formulation form to a number of countries. The applicant companies are related to each other and
thus constitute one group of companies. UPL Limited has not sold technical form to any unrelated
entity in India. Further, the related group companies have not bought Glufosinate technical from any
domestic producer in India.
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26.

27.

28.

29.

E.1

30.

The imports in SEZ unit made by UPL Limited during the period of investigation, accounted for only
[***] of their own production. It is seen that the imports are not significant in proportion to
production undertaken by the applicants and thus do not alter the predominant manufacturing status
of the applicant. The applicants have certified not having sold any material in the DTA either in
technical form or in formulation form.

Crystal Crop Protection Private Limited and Krishi Rasayan Limited imported glufosinate technical,
processed it into glufosinate formulation and sold in the domestic market, in competition to the
applicants.

Astral Life India Limited and United Phosphorus (India) LLP have taken technical form from UPL
and converted the same into formulation. Thereafter, the formulation has been sold both in the
domestic and global market. The company has sold formulation form in the domestic market in
competition to Crystal Crop Protection Private Limited and Krishi Rasayan Limited (the companies
who have imported technical form from China).

The Authority considers that companies who do not have the manufacturing facilities for production
of glufosinate technical and are engaged in merely formulating technical form cannot be considered
domestic industry within the meaning of Rule 2(b) for the reason that the product under
consideration in the present investigation includes both the technical and formulation form and these
companies have imported one form of the product under consideration and merely converted it to
another form. Technical and formulation are merely two forms of the same product with major
investment, production technology, manufacturing activities, plant & equipment, employment, raw
materials, production skills involved in production of technical form. It is, therefore, essential for the
domestic producers to be a manufacturer of technical form in order to be treated as an eligible
domestic industry. These companies have imported the technical form of the product under
consideration and the same is considered as “imports into India”

In view of the above, considering the provisions of Rule 2(b) and facts of the case, the Authority
concludes that the applicants account for a major proportion of the total domestic production of the
subject goods. The Authority concludes that the applicants collectively constitute domestic industry
within the meaning of the Rule 2 (b) and satisfy the criteria of standing in terms of Rule 5 (3) of the
Rules.

CONFIDENTIALITY AND MISCELLANEOUS SUBMISSIONS
Submission made by the other interested parties

The other interested parties have submitted as follows with regards to confidentiality and

miscellaneous:

I The applicants have grossly violated the Trade Notice 10/2018. The applicants must provide
actual information relating to production quantity, capacity utilization, sales volume and value,
no. of employees.

ili.  The Trade Notice No. 10/2018 does not provide any specific directions to conceal data solely
because it is a group of companies. Instead, the Trade Notice explicitly states that in cases
involving multiple producers, information should be provided in actual numbers.

iii. It needs to be clarified if the applicants obtained DGTR's permission to deviate from the Trade
Notice. If permission was granted, communication must be shared. If no request was made, the
investigation should be terminated.
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E.2

31.

E.3

32.

33.

Vi.

There is no formal “UPL Group” for which submissions were made. The information has been
submitted by individual entities.

All economic parameters should be disclosed in a manner that allows for a comprehensive
assessment of the situation. Failure to comply with the trade notice, has impacted the ability of
the interested party to accurately evaluate the economic impact on the market.

Applicants have not provided any information or evidence on consumption of products by
farmers and that the product under consideration are more effective than other herbicides.

Submission made by the applicants

The applicants have submitted as follows with regards to confidentiality and miscellaneous:

Vi.

Vii.

The applicants have provided justification for claiming the import volume as confidential as
the imports in past were being made by the applicants only and the disclosure of the import
volume would have resulted in the disclosure of imports made by the applicants.

The data in regard to economic parameters pertains to five entities, all are part of the UPL
Group, meaning the data effectively represents UPL alone.

If the interested parties were aggrieved by the excessive confidentiality claimed by the
applicants, they should have filed comments within the time limit prescribed in the initiation
notification.

Paraquat is a highly toxic herbicide, harmful to humans and wildlife. The U.S. Environmental
Protection Agency classifies it as “restricted use,” limiting its application to licensed users,
and it is banned in 32 countries, this resulted in decline in demand.

The product under consideration is categorized as restricted, requiring importers to obtain a
license from the Directorate of Plant Protection, Quarantine, and Storage before importing,
although imports are not prohibited.

Applicants are the only entities in India licensed to produce both glufosinate technical and
formulation, while other Indian producers lack the necessary licenses for technical production,
though some producers do formulate products from imported technical.

The export price to other countries in the post period of investigation has declined sharply and
the Authority may consider imposing benchmark form of measures.

Examination by the Authority

The Authority made available non-confidential version of the information provided by various
interested parties to all interested parties as per Rule 6(7) and Trade Notice 10/2018 dated 7th
September 2018 read with Trade Notice 01/2020 (as extended by the Authority till further notice).

With regard to confidentiality of information, Rule 7 of Anti-dumping Rules provides as follows:

“Confidential information: (1) Notwithstanding anything contained in sub-rules (2), (3)
and (7) of rule 6, sub-rule(2) ofrule12,sub-rule(4) of rule 15 and sub-rule (4) of rule 17,
the copies of applications received under sub-rule (1) of rule 5, or any other information
provided to the designated authority on a confidential basis by any party in the course of
investigation, shall, upon the designated authority being satisfied as to its confidentiality,
be treated as such by it and no such information shall be disclosed to any other party
without specific authorization of the party providing such information.

(2) The designated authority may require the parties providing information on a
confidential basis to furnish a non-confidential summary thereof and if, in the opinion of a
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35.

36.

F.1
37.

F.2
38.

party providing such information, such information is not susceptible to summary, such
party may submit to the designated authority a statement of reasons why summarization is
not possible.

(3) Notwithstanding anything contained in sub-rule (2), if the designated authority is
satisfied that the request for confidentiality is not warranted or the supplier of the
information is either unwilling to make the information public or to authorize its disclosure

il

in a generalized or summary form, it may disregard such information.’

The submissions made by the applicants and the other interested parties concerning confidentiality,
to the extent considered relevant, were examined by the Authority and addressed accordingly. On
being satisfied, the Authority has accepted the confidentiality claims, wherever warranted, and such
information has been considered confidential and not disclosed to the other interested parties.
Wherever possible, parties providing information on a confidential basis were directed to provide
sufficient non-confidential versions of the information filed on a confidential basis. The Authority
also notes that all the interested parties have claimed their business-related sensitive information as
confidential.

Regarding the contention raised by other interested parties that there is no formal UPL group and
since there are more than 5 applicants, actual information should have been shared as per Trade
Notice 10/2018. The Authority notes that even though UPL group is not a legal entity, the
information is provided by 5 producers who are a part of one group of companies. Only one entity is
engaged in production of technical and two entities are involved in production of formulation. The
rationale behind disclosure of actual data in case of multiple producers filing application is that it
will reveal only consolidated data of different entities, while preserving confidential data of
particular companies. However, the information provided in the present case relating to technical
would pertain to only one company, while the information relating to sales of formulation would
pertain to two affiliated companies. Therefore, the confidentiality claimed by the applicants is
considered appropriate and has been accepted.

With regards to the contention raised by the interested parties, that paraquat is a substitutable product
of glufosinate and consumers will shift to paraquet, the Authority notes that the jurisdiction of this
Authority is limited to examination of unfair trade practices, and recommend appropriate remedy, if
necessary, in accordance with law.

DETERMINATION OF NORMAL VALUE, EXPORT PRICE AND DUMPING MARGIN

Submissions made by other interested parties.

The other interested parties have made the following submissions with regard to normal value, export

price and dumping margin:

i.China's accession to the WTO expired in 2016 and China PR can no longer be treated as non-
market economy.

Submission made by the applicants

The applicants have made the following submissions with regard to normal value, export price and

dumping margin:

I.The product under consideration is a highly capital-intensive unit. The per unit fixed asset
employed for the product is around Rs [***] per MT. A 5% return on cost would imply only
[***] return on fixed assets deployed by the applicants. This is lower than the bank rate of
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F.3

39.

return and no producer would invest if this profit margin were considered ideal. [***] return
on capital employed may be allowed.

The interested parties have failed to file an MET questionnaire. Therefore, normal value
should be determined as per Para 7 Annexure | of the ADD rules.

Examination by the Authority

Normal value for China PR

Article 15 of China’s Accession Protocol in WTO provides as follows:

“Article VI of the GATT 1994, the Agreement on Implementation of Article VI of the General
Agreement on Tariffs and Trade 1994 (“Anti-Dumping Agreement”’) and the SCM Agreement
shall apply in proceedings involving imports of Chinese origin into a WTO Member consistent
with the following:

(@) In determining price comparability under Article VI of the GATT 1994 and the Anti-
Dumping Agreement, the importing WTO Member shall use either Chinese prices or costs for
the industry under investigation or a methodology that is not based on a strict comparison
with domestic prices or costs in China based on the following rules:

(i) If the producers under investigation can clearly show that market economy conditions
prevail in the industry producing the like product with regard to the manufacture,
production and sale of that product, the importing WTO Member shall use Chinese prices
or costs for the industry under investigation in determining price comparability;

(i) The importing WO Member may use a methodology that is not based on a strict
comparison with domestic prices or costs in China if the producers under investigation
cannot clearly show that market economy conditions prevail in the industry producing the
like product with regard to manufacture, production and sale of that product.

(b) In proceedings under Parts I, 111 and V of the SCM Agreement, when addressing subsidies
described in Articles 14(a), 14(b), 14(c) and 14(d), relevant provisions of the SCM Agreement
shall apply; however, if there are special difficulties in that application, the importing WTO
member may then use methodologies for identifying and measuring the subsidy benefit which
take into account the possibility that prevailing terms and conditions in China may not always
be available as appropriate benchmarks. In applying such methodologies, where practicable,
the importing WTO Member should adjust such prevailing terms and conditions before
considering the use of terms and conditions prevailing outside China.

(c) The importing WTO Member shall notify methodologies used in accordance with
subparagraph (a) to the Committee on Anti-Dumping Practices and shall notify methodologies
used in accordance with subparagraph (b) to the Committee on Subsidies and Countervailing
Measures.

(d) Once China has established, under the national law of the importing WTO Member, that it
is a market economy, the provisions of subparagraph (a) shall be terminated provided that the
importing Member's national law contains market economy criteria as of the date of
accession. In any event, the provision of subparagraph (a)(ii) shall expire 15 years after the
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date of accession. In addition, should China establish, pursuant to the national law of the
importing WTO member, that market economy conditions prevail in a particular industry or
sector, the nonmarket economy provisions of subparagraph (a) shall no longer apply to that
industry or sector."”

The applicants have relied upon Article 15(a)(i) of China’s the Accession Protocol as well as para 7
of the Annexure I. The applicants have claimed that producers in China PR must be asked to
demonstrate that market economy conditions prevail in their industry producing the like product with
regard to the manufacture, production and sale of the product under consideration. It has been stated
by the domestic industry that in case the responding Chinese producers are not able to demonstrate
that their costs and price information are market-driven, the normal value should be calculated in
terms of provisions of Para 7 and 8 of Annexure- | to the Rules.

It is noted that while the provision contained in Section 15 (a)(ii) has expired on 11.12.2016, the
provision under Article 2.2.1.1 of WTO Anti-dumping Agreement read with the obligation under
Section 15(a)(i) of the Accession Protocol require criterion stipulated in paragraph 8 of Annexure |
of the Rules to be satisfied through the information/data to be provided in the supplementary
guestionnaire on claiming market economy treatment. It is noted that since the responding
producers/exporters from China PR have not submitted response to the supplementary questionnaire
the normal value computation is required to be done as per the provisions of paragraph 7 of
Annexure | of the Rules.

The Authority also notes the existing jurisprudence on constructing the normal value in the case of a
non-market economy contained in the various judgements. These judgements provide directions
regarding the implementation of Para 7 of Annexure-1 of the Rules concerning the choice of an
appropriate option, and associated obligations thereof.

The response to exporters questionnaire has been filed by the following producer/exporters from
subject country.

I Lier Chemical Co. Ltd.

ii.  Shanghai Agrotree Chemical Co. Ltd.

As none of the producer from Chian PR have filed the supplementary questionnaire response, the
normal value has been determined in accordance with Para 7 of Annexure | of the Rules. Para 7 lays
down hierarchy for determination of normal value and provides that normal value i) determined on
the basis of the price ii) or constructed value in a market economy third country, iii) or the price from
such a third country to any other country including India or where it is not possible on any other
reasonable basis, including the price actually paid or payable in India for the like product, duly
adjusted, if necessary to include a reasonable profit margin.

The applicants have submitted that it was not able to gather the information on prices of the subject
goods in market economy third country of price as the product is majorly produced in India or China
with minor production in European Union. Further, the product under consideration does not have
dedicated classification. The interested parties have also not provided any information on appropriate
market economy countries. Therefore, normal value for China PR could not be determined on the
basis of price from such third country to any other country, including India.

Therefore, the Authority has determined the normal value for the subject imports in China PR as
“price actually payable in India” as stipulated in para 7 of Annexure — | to the AD Rules, 1995. It has



50

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

been computed based on the cost of production of the domestic industry, with reasonable addition for
selling, general and administrative expenses, and profits. The normal value so determined is given
below in the dumping margin table.

F.3.2 Export price for China PR

47.  Lier Chemical Co. Ltd., a producer of the subject goods in China PR has participated and filed a
complete questionnaire response. Lier Chemical Co. Ltd. has not exported the subject goods to India
directly. Their exports to India have been made through unrelated exporter, namely Shanghai
Agrotree Chemical Co. Ltd. Shanghai Agrotree Chemical Co. Ltd has participated in the present
investigation and has provided the relevant details to the Authority in the prescribed formats.

48. During the period of investigation, Lier Chemical has reported [***] MT of the subject goods to
India at the invoice value [***] US$. It is seen that the import volume of the producer does not
reconcile with the volume of imports as per DG System data which shows import volume of [***
MT].

49. A letter was issued to the producer wherein clarification was sought on the difference in the volume
reported in the response and as per the DG System data. The producer has not been able to reconcile
the differences. The Authority has therefore rejected the response.

50. The net export price for all producers/exporters from China PR has been determined based on facts
available in terms of Rule 6(8) of the Rules. The net export price so determined is mentioned in the
dumping margin table below.

F.3.4 Dumping margin

51. Considering the normal value and the export price determined as explained above, the dumping
margin is calculated and shown below. It is seen that the dumping margin for is positive.

Normal Net export | Dumping Dumping
. . . Range
SN | Particulars value price Margin Margin
USD/MT USD/MT USD/MT % %
1 | Any producer faleie faleied falaied *HX0f 20-30

G. EXAMINATION OF INJURY

G.1 Submissions made by other interested parties

52.  The other interested parties have made the following submissions with regard to injury and causal

link:

I 2022-23 was an abnormal period and should not be considered for injury analysis on account
of dramatic increase in demand.

ii.  There was no increase in installed capacity from 2021-22 to 2022-23. However, the number of
employees fell slightly, while salaries and wages nearly doubled.

lii. Interest and depreciation went up in 2022-23 as compared to the base year 2020-21 even
though the installed capacity didn’t change.
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G.2

53.

iv.

V.

Vi.

Vili.

viii.

Despite the unusual circumstances in 2022-23, the applicants’ performance has improved.
Thus, there is no substantiated injury from imports from China PR.

Return on capital employed should not be allowed at 22%.

The claim regarding production capacity in China PR is baseless. Further, the fact that the
Chinese producers are likely to export to utilize surplus capacities is speculative and
unsubstantiated.

Contrary to the claim of the applicants that the distributors returned the formulation form of
the product because of low priced imports, the returns were made by the distributors due to
poor quality.

The imports depend on the demand for the product. The imports made by applicants clearly
show that intensity of the imports depends on the demand and supply function in peak and
non-peak seasons. The majority of imports are happening only in some quarters.

Submissions made by the applicants

The applicants have made the following submissions with regard to injury and causal link:
i.Chinese producers are dumping glufosinate not only in Indian market but also in other markets,

Vi.

Vil.

viii.

Xi.

Xii.

with the aim to eliminate competition.

Two new formulators, Crystal Crop Protection Limited and Krishi Rasayan Limited obtained
licenses for formulation without having production facilities for the technical product which
led to a sharp increase in imports.

The demand for the product declined in 2021-22, increased in 2022-23 and declined in the
period of investigation. The demand shows a decline because of the imports made for export
purposes. If the imports for exports are excluded, the demand will show a consistent increase.
The imports from the subject country have sharply increased in the period of investigation.
The imports increased from *** MT in the base year to *** MT in the period of investigation.
Imports from China PR for consumption in the domestic Indian market started in 2022-23 and
have shot up in the period of investigation. The imports increased by 1000% in the period of
investigation as compared to previous year.

The imports from subject country increased sharply in relation to Indian production and
consumption. The imports increased despite there being no demand supply gap in the country.
There has been a sharp decline in the import price. The decline in import price is without any
commensurate decline in the cost of production.

Till 2022-23, both the import price of glufosinate technical and raw material cost of for
glufosinate technical increased. However, during the period of investigation, the cost of raw
material declined by 23% whereas the import price declined by 54%.

UPL Limited has sold glufosinate technical to related parties and only formulation form has
been sold in the domestic market to unaffiliated parties. Selling price of technical cannot be
considered for price undercutting calculations.

The price undercutting can be calculated based on adjusted formulation selling prices to arrive
at technical and the actual landed prices of technical. The Authority may also determine price
undercutting by comparing applicants’ formulation prices with those of other formulators
using imported technical.

The import price was significantly higher than the cost of sales of the applicants prior to the
period of investigation. However, the import price sharply declined and is below the cost of
sales during the period of investigation.

While the applicants sold glufosinate in formulation form at profits, it impacted on their
market share, and the applicants were forced to suspend production. If the applicants had
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Xiil.

Xiv.

XV.

XVI.

XVii.

XViii.

XiX.

XX.

XXI.

XXil.

XXiii.

XXIiV.

XXV.

XXVI.

XXVIl.

continued to produce and sell, they would have been forced to sell at prices matching the
import prices.

Formulators who rely on imported technical had access to low priced material which reduced
their production cost and resulted in low priced formulation being available in the domestic
market.

In view of the growing demand for the product in the domestic and export market, the
applicants increased capacity in 2021-22. The capacity of the applicants is sufficient to cater to
the entire demand in the country.

The capacity utilization declined in the period of investigation compared to base year as well
as previous year.

The production of the applicants has sharply declined in the period of investigation. This
decline is due to a decline in the domestic sales as well as export sales.

The market share of imports has increased from [*** % to ***%] in a period of investigation
considering domestic demand for the product.

Due to the increase in imports from the subject country, the inventory of the applicants has
sharply increased and reached at such alarming level that the applicants were forced to
suspend their production.

At the time of suspension of plant, the applicants had the inventory of Rs [*** cr.] of technical
and Rs [*** cr]. of formulation.

UPL Group has invested nearly [3***] crore in this business. The decline in the sales volume
has adversely impacted on the gross profits earned from the product.

During the period of investigation, the influx of low-priced imports led to a sharp decline in
domestic sales for the applicants. As a result, profits before interest and cash profit declined to
half. This substantial profit decline has significantly impacted the applicants' business
operations.

The applicants provide employment to more than 500 permanent people in their plant. In
addition to this, the applicants also have contractual labor. Since the plants of the applicants
were shutdown from October 2023, this has adversely impacted employment.

Around [***] MT of formulation worth about Rs [***] Crores was returned back by
applicants’ distributors in the period of investigation.

The increase in imports in the period of investigation is more than 1000%, showing clear
threat of the further increase in imports.

The monthly capacity with Chinese producers is around 12000 MT and total capacity is
around 150000 MT. The capacity with the Chinese producer is significantly more than the
domestic demand which will be utilized for exports.

As regards the submission of the other interested parties that decline in production and sale is
because of the decline in demand, the domestic industry has claimed that decline in demand
applies equally to all suppliers, both domestic and foreign. It has also been submitted that
imports of subject goods have increased despite the decline in demand.

As regards the increase in the net fixed assets, the applicants use many inputs captively, and as
production increased, the deployment of assets for these captive inputs has also increased.

Xxviii. As regards the submission that 2022-23 was abnormal, there were no abnormal

circumstances in 2022-23. As imports increased significantly during the period of
investigation, the domestic industry's performance declined sharply. The fact that the
applicants' performance remained stable before the surge in imports and deteriorated steeply
thereafter demonstrates that the injury was directly caused by the dumped imports from China.
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G.3

54.

95.

56.

S7.

XXiX. As regards 22% return on capital employed, the Authority and Tribunal has taken the view that
unless other interested parties demonstrate the need for consideration of a different return,
22% shall be allowed for determination of non-injurious price.

XXX.  As regards justification for inclusion of formulation, it must be included in the injury analysis
because the dumping of technical forms has initially caused harm to formulation sales. The
injury to formulation has directly impacted technical sales, as imports of technical are
converted into formulation before being sold.

Examination by the Authority

Rule 11 of the Rules read with its Annexure-11 thereto provides that an injury determination shall
involve examination of factors that may indicate injury to the domestic industry, “.. taking into
account all relevant facts, including the volume of dumped imports, their effect on prices in the
domestic market for like articles and the consequent effect of such imports on domestic producers of
such articles.” In considering the effect of the dumped imports on prices, it is considered necessary
to examine whether there has been a significant price undercutting by the dumped imports as
compared to the price of the like article in India, or whether the effect of such imports is otherwise to
depress prices to a significant degree or prevent price increases, which otherwise would have
occurred, to a significant degree. For the examination of the impact of the dumped imports on the
domestic industry in India, indices having a bearing on the state of the industry such as production,
capacity utilization, sales volume, inventory, profitability, net sales realization, the magnitude and
margin of dumping, etc. have been considered in accordance with Annexure Il of the Rules.

The applicants have provided segregated information on both technical and formulation form of the
product. The volume for formulation has been provided at the level of equivalent of technical volume
(by using conversion factor of ***). The Authority has considered production and capacity
utilization in respect of technical form since the primary production activity is in production of
technical, and processing of technical into formulation is a mere incremental production process.
Since the applicants have sold only the formulation form in the domestic market, domestic sales, and
market share of the domestic industry has been calculated considering formulation form of the
product. Since the technical form of the product has been used to produce the formulation form, the
cost of sales of the formulation so considered also includes the cost of glufosinate technical. Profits,
cash profits, profit before interest and tax, return on investment and inventories have been considered
by considering both the products. The price undercutting has been determined as explained in the
relevant part below. Data relating to technical has been considered to ascertain price
suppression/depression. Conversion factor of [***] has been used for converting technical to
formulation or formulation to technical, wherever necessary.

With regard to the submission made by other interested parties for consideration of return of 22% for
determination of non-injurious price is not appropriate, the Authority notes that relevant guidelines in
this regard are well laid down under Annexure 11l of the Anti-Dumping Rules. The Authority has
consistently allowed 22% return on capital employed and the same has been adopted in the present
investigation as well.

a.Assessment of demand/apparent consumption
The Authority has determined the demand or apparent consumption of the product in India as the

sum of domestic sales of the applicants and the import from all sources. The product under
consideration includes both technical and formulation. The other suppliers of the formulation are
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producing formulation from the imported technical. If the sales of the formulation of these entities
are included, it would lead to double accounting. To enable proper comparison, the technical sales of
the domestic industry (after conversion from formulation) and the technical imports of the importers
have been included in the demand calculation. The volume for formulation has been considered at
the level equivalent for technical.

SN | Particulars UoM | 202021 | 202122 | 2022-23 | "~
Dec 23
Domestic industry sales (sales of falel Fxk ikl fale
1 | formulation have been converted to MT
technical)
Trend Index 100 103 147 76
2 | Imports from China PR (technical) MT 590 266 931 1,296
Imports from other countries (sales
3 | of formulation have been converted MT 100 53 - -
to technical)
4 | Total Demand (Technical) MT Fhx il il Fhx
Trend Index 100 77 141 127
58. It is seen that the demand for the product under consideration declined in 2021-22, increased
thereafter in the year 2022-23 and declined marginally in the POI. The demand has increased over
the injury period. It has been noted that the demand shows an erratic trend because of the imports
were made by an SEZ unit for exports in the past period and if the same is excluded, the demand will
show a consistent increase.
b.  Volume effect of dumped imports
59.  With regards to the volume of dumped imports, the Authority is required to consider whether there
has been a significant increase in the dumped imports, either in absolute terms or relative to
production or consumption in India. For the purpose of the injury analysis, the Authority has relied
on the transaction-wise import data procured from DGCI&S transaction wise data. The factual
position is as follows. The volume for formulation has been considered at the level of technical
equivalent: -
. Jan —
SN | Particulars UoM 2020-21 2021-22 2022-23
Dec 23
1 Imports of technical form from MT 590 266 931 1296
China PR
B | Subject country import in relation to: -
1 | Indian production of technical % falale falale falale falake
Trend Index 100 36 120 246
2 | Consumption of glufosinate % falale falale falale falake
Trend Index 100 58 112 173
3 | Total imports of technical % 86% 83% 100% 100%
60. It is seen that the volume of imports declined in 2021-22, increased sharply in both 2022-23 and the

period of investigation. The imports also increased in relation to Indian production and consumption.
The imports in relation to production has increased from ***% in the preceding year to ***% in POI,
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and in relation to consumption increased from ***% to ***%. The imports in relation to production
and consumption have also increased during the injury period.

C. Price effect of dumped imports

61. With regard to the effect of the dumped imports on the prices, it is required to be analyzed whether
there has been a significant price undercutting by the dumped imports as compared to the price of the
like products in India, or whether the effect of such imports is otherwise to depress the prices or
prevent the price increase, which otherwise would have occurred in the normal course. Further, the
Authority is required to consider the impact of the dumped imports on the prices of the domestic
industry by examining price suppression/ depression effects, if any.

i. Evolution of price

62. The Authority has examined the trend of import prices of technical and raw material cost and cost of
sales of technical form of the domestic industry over the injury period and is shown below.

SN | Particular UoM | 202021 | 2021-22 | 2022-23 | 22" 2_3Dec
1 | Import price (technical) I/KG falaled falaled ool ool
2 | Trend Indexed 100 103 141 64
3 | Cost of sales (technical) I/KG il il folale folale
4 | Trend Indexed 100 131 149 127
5 | Raw material cost (technical) I/KG ol ol ol ol
6 | Trend Indexed 100 147 175 134

63. Itis seen that both the import price from China and cost of sales increased till 2022-23. In the period
of investigation, the cost of sales declined due to the decline in raw material cost. However, while the
cost of sales declined by 22 index points, the import price declined by 76 index points. The decline in
the import price is materially higher than the decline in cost of sales. It is also seen that with a
decline in the import price, the import volumes have shot up.

Increase in imports with decline in price
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64.

65.

66.

67.

68.

It is also noted that the price of imported technical was above cost of sales of the domestic industry
prior to the period of investigation. However, it is materially below the cost of sales in the period of
investigation.

Price undercutting

The Authority has defined PCN methodology in the present case. Glufosinate technical and
formulation has been accorded separate PCN. Therefore, price undercutting is required to be
determined at PCN wise. The product which has been imported from the subject country is
glufosinate technical. The domestic industry has sold glufosinate technical only within the group, to
its affiliated entities. Only glufosinate formulation has been sold in the domestic market. Therefore,
the price undercutting has been examined using two alternative methodologies-

i.comparing the import price of glufosinate technical with the adjusted selling price of technical by
the domestic industry. The selling price of formulation by the domestic industry has been
adjusted for costs incurred between technical & formulation;

ii.  comparing the selling price of formulation by the importers (who imported technical and sold
formulation) with the selling price of formulation of the domestic industry. The response filed
by the cooperating importers has been used for this purpose and their selling price has been
considered for comparing with the selling price of the domestic industry.

The table below shows the price undercutting considering the selling price of formulation of the
domestic industry and adjusting it with the cost incurred in converting technical to formulation. It is
seen that the price undercutting is significantly high.

SN | Particulars UoM Jan-Dec 23
1 | Net Selling Price of formulation I/KG il
2 | Cost incurred in technical to formulation I/KG e
3 | Constructed selling price of technical I/KG e
4 | Landed price of technical IKG 1,002
5 I/KG kel
6 | Price undercutting % e
7 % 150-200%

The table below shows the price undercutting considering the selling price of formulation by
importers who import technical to make formulation, and the selling price of the domestic industry
for formulation sold in the domestic market.

SN | Particulars UoM Jan-Dec 23
1 | Selling price of domestic industry formulation | /KG e
2 | Selling price of importers’ formulation IKG xxE
3 IKG e
4 | Price undercutting % e
5 % 10-20%

It is seen that the importers have sold the product at prices materially lower than the domestic
industry prices.
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iii.  Price suppression/depression

69. The table below shows the cost of sales and the selling price of formulation of the domestic industry.

SN | Particular UoM 2020-21 2021-22 2022-23 | Jan-Dec 23
1 | Selling price of formulation I/KG okl okl il il
2 | Trend Indexed 100 124 160 155
3 | Cost of sales of formulation /KG kel kel kel kel
4 | Trend Indexed 100 128 140 167

70. Itis seen that domestic industry has been able to increase their selling price till 2022-23. The selling
prices have declined in the period of investigation, while the cost of sales has increased. It is however
seen that the domestic industry continues to remain profitable. The domestic industry, however,
submitted that they have not adjusted their prices in response to imports considering the nature of
market, but lost significant sales and market share as a result of significant difference in the domestic
and imported product prices.

71. The table below shows the import price of glufosinate technical and the cost of sales of glufosinate
technical of the domestic industry. It is seen that whereas the cost of sales of technical has increased
over the injury period, the import price of technical has declined significantly over the injury period,
and very significantly as compared to preceding year.

SN | Particulars UoM 2020-21 | 2021-22 | 2022-23 Ja”2'3D &
Cost of sales of technical I/KG 932 falekal falekal falelal
Trend Index 100 131 149 127

g | Import price from China PR | o\ 1,401 1,441 1,972 903
of technical

d. Economic parameters of the domestic industry

I. Capacity, production, capacity utilization and domestic sales

72.  The Authority has considered capacity, production, capacity utilization and domestic sales of the
domestic industry over the injury period. Since the product is first produced in technical form,
capacity, production, and capacity utilization have been considered for technical form. Domestic
sales have been considered for the product (formulation - equivalent to technical) which has been
sold in the domestic market.

i -D

SN | Particulars UoM | 2020-21 2021-22 | 2022-23 Jar123 &
1 | Capacity of technical MT ke Fohk oy sy
Trend Index 100 119 119 124
2 | Production of technical MT *kk *kk oy ey
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Trend Index 100 125 132 89
3 | Capacity utilization of technical % okl el il il

Trend Index 100 105 111 96

Domestic industry sales technical falel Fxk fale fale
4 | (sales of formulation have been MT

converted to technical)

Trend Index 100 103 147 76
5 | Export sales technical MT okl el il il

Trend Index 100 108 97 84

Export sales formulation (sales of falel Fxk fale fale
6 | formulation have been converted to MT

technical)

Trend Index 100 148 190 118

73. Itis seen that the domestic industry expanded their capacity in 2021-22 and then further in the period
of investigation. It has been stated that capacity expansion was undertaken in view of growing
demand for the product in the domestic and global market. The domestic industry exports significant
share of their production in the global market.

74. The domestic industry’s production grew steadily until 2022-23 but experienced a sharp decline
during the period of investigation. This decline is attributable to decline in domestic and export sales.
The domestic industry was forced to suspend production, and the plant was shut down for 3 months
from October 2023 to December 2023.

75. The capacity utilization for the product increased till 2022-23 but declined significantly in the period
of investigation. Capacity utilization has declined compared to base year as well as previous year and
is lowest in POI over the injury period.

76. The domestic sales of the domestic industry increased till 2022-23, but sharply declined in the period
of investigation. The sales have declined sharply in POI as compared to previous years.

ii.  Market share

77. The information on the market share of different entities is given below: -

. Jan-Dec
SN | Particular UoM 2020-21 2021-22 2022-23 23
1 Domestic industry (formulation % Fhx Hxk faie il
equivalent to technical)
Trend Index 100 134 104 60
2 | Subject country (technical) % falale falalel falale falaled
Trend Index 100 58 112 173
3 | Other countries (technical) % il ool ke ool
Trend Index 100 69 - -
78. It is seen that the market share of the domestic industry increased in 2021-22, declined in 2022-23

and then declined steeply in the period of investigation. It has been stated that, the market share of
the Chinese imports represented imports made by the domestic industry for export of formulation. If
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these imports are excluded, the imports had no market in 2020-21 and 2021-22. The imports started
in 2022-23 and their share shot up in the period of investigation.

iii.  Inventories
79. The inventory position with the domestic industry over the injury period is given in the table below:
SN | Particulars UoM 2020-21 2021-22 2022-23 Jan-Dec 23
Opening stock (technical falaa il il faie
1 i MT
and formulation)
Closing stock (technical and fala Hxk ikl fale
2 . MT
formulation)
Average stock (technical faiaa il falele Fhx
3 . MT
and formulation)
Trend Index 100 86 120 243
80. It is seen that the inventories with the domestic industry increased sharply in the period of
investigation. The domestic industry submitted that they had inventory of Rs [***] crore just for
technical and Rs [***] crores of formulation and were forced to suspend production in view of high
inventories. Further, the domestic industry faced return of material from market, valued at about Rs
[***] crores.
iv.  Profitability, cash profit and return on capital employed
81. The performance of the domestic industry has been examined in respect of profitability, profits, cash
profits, PBIT, and return on investment. Since the domestic industry have sold formulation in the
domestic market and the injury analysis is required to be considered for domestic operations, the
Authority has considered the below data for formulation.
SN | Particulars UoM 2020-21 2021-22 2022-23 Jan-Dec 23
1 **%* * k% *kx
1 Profit _ before tax 2 Lacs 7483
(formulation)
Trend Index 100 120 283 102
2 | PBIT (formulation) % Lacs 7,902 kol kol falaled
Trend Index 100 120 281 103
1 **k*k *k* *kx
g |Cash Profit |+ L acs 7,546
(formulation)
Trend Index 100 120 283 102
4 | ROI (formulation) % 25% falalel falaled falale
Trend Index 100 79 182 88
82. It is seen that profit before tax increased till 2022-23. However, with the decline in the sales

volumes, profit before tax has very steeply declined by 64% in the period of investigation as
compared with the preceding year.
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83.  The significant decline in profits in POl as compared to preceding year led to significant decline in
cash profit and profit before interest (PBIT). Both cash profits and PBIT declined sharply in the
period of investigation as compared to previous year.

84. It is seen that the steep decline in sales in the period of investigation led to corresponding steep
decline in profits, profit before interest, cash profit and return on investment.

85. The domestic industry has submitted that they opted to sacrifice market share to maintain profitable
prices. However, with the decline in the sales volumes, profit before tax has very steeply declined in
the period of investigation as compared with the preceding year.

86. The domestic industry submitted that they have invested close to Rs [***] cr. in business and such
steep decline in the profits has adversely impacted their operation.

V. Employment, wages and productivity

87. Employment, wages and productivity of the domestic industry over the injury period are given in the
table below:

. Jan-Dec

SN | Particulars UuoM 2020-21 2021-22 | 2022-23 23

No of employees (technical and faie fale ikl ikl
1 . Nos.

formulation)

Trend Index 100 107 112 105
2 | Productivity per day (technical) Nos. okl falalel kel kel

Trend Index 100 125 132 120

88. The number of employees increased till 2022-23 but declined in the period of investigation, as the
domestic industry was forced to suspend production. The wages paid also increased till 2022-23 but
have declined in the period of investigation. Due to suspension of production, productivity per day
has declined in the period of investigation as compared to previous year. The domestic industry
submitted that they have employed more than 500 persons in their plant. The above employment is
only dedicated employment in the technical and formulation production plants and does not include
employment in formulation sales operations.

vi. Growth

89. The growth of the domestic industry in terms of capacity, production, domestic sales volume, PBT,
PBIT, cash profits and the return on capital employed is as per given table below:

SN | Particulars UoM 2021-22 2022-23 Jan-Dec 23

1 | Capacity % 19% 0% 4%

2 | Production % 25% 6% -32%
3 | Domestic sales % 3% 42% -48%
4 | Market share % 5% -1% -44%
5 | Profit per unit % 16% 66% -30%
6 | Profitin Rs lakhs % 20% 135% -64%
7 | PBIT % 20% 134% -63%
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8 | Cash profit % 20% 135% -64%
9 | ROCE % -21% 129% -52%

90. It is seen that the domestic industry has recorded severely negative growth in volume and price
parameters in the POI. Growth in production, domestic sales, market share, profits before tax, profit
before interest, cash profits, return on investment, all were negative in the period of investigation
with significant increase in imports in the period.

vii. Magnitude of dumping

91. The magnitude of dumping is an indicator of the extent to which the imports are being dumped into
India. The investigation has shown that the dumping margin is positive and significant in the period
of investigation.

viii. Ability to raise capital investment

92. Despite having sufficient capacity to cater to the entire demand in Inda, the performance of the
domestic industry was adversely impacted on both volume and price accounts, due to dumped
imports from subject country. The decline in both volume and price parameters leading to suspension
of production have adversely impacted on the ability of the domestic industry to raise capital
investment.

iX.  Factors affecting domestic prices

93. Itis seen that the import price is materially below the cost of sales of the domestic industry. Further,
the selling price of formulation sold by importers is materially below the selling price of formulation
sold by the domestic industry. The domestic industry has, however, not reduced its prices in response
to the imported product prices. The decline in domestic sales has been so significant that the
domestic industry was forced to suspend production.

e. Threat of material injury

94. The Authority has additionally examined threat of material injury to the domestic industry by
dumped imports, having regard to the provisions of Annexure Il of the Rules. Since Minimum
Import price was in force in the post period of investigation, the performance of the post period of
investigation has not been examined.

i. Significant rate of increase of dumped imports:

95.  The table below shows imports from China PR during the investigation period.

. Jan-Dec

SN | Particulars UuoM 2020-21 2021-22 2022-23 23

1 Gross -|mports from China MT 590 266 931 1.296
(technical)
Demand excluding imports made falel ikl falel ikl
5 by DI for exports (technical MT

+formulation equivalent to
technical)
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Trend Indexed 100 98 140 137

Imports excluding imports for

exports (technical) MT 0 0 86 636

96.

97.

98.

It is seen that, the imports from China increased significantly. The imports have increased by over
600% in the period of investigation as compared to previous year. The degree of increase in the
imports is too significant, thus posing a clear threat of further increase in the imports.

Substantial increase in the capacity of the exporters

The Authority has examined the response of the participating producers, and it is seen that the
participating producers have not expanded their capacity. However, the domestic industry has
provided evidence that the total designed capacity in China for the product under consideration is 1.5
lakh MT which is far more than the domestic demand in China. Demand for the product under
consideration in the Indian market is between 1500 MT to 2000 MT and is much low when compared
with the massive capacities in China.

Imports are entering at prices that will have a significant depressing or suppressing effect

The table below shows the relevant information.

SN

Jan-Dec

Particulars UoM 2020-21 2021-22 2022-23 23

Cost of sales (technical) Rs/Kg falekal falekl il il

Trend Indexed 100 131 149 127

Import price from China PR

(technical) Rs/Kg 1,401 1,441 1,972 903

99.

100.

101.

It is seen that prior to the period of investigation, import price from China was higher than the cost of
sales of the domestic industry. However, import prices fell sharply in the POI, and are much below
the cost of sales of the domestic industry. Further, the import prices fell to a level of Rs. 903 per KG
towards the end of the period of investigation. The domestic industry has further provided
information on export price of glufosinate to other countries in the post period of investigation. It is
seen that export price from China to other countries has further declined. Therefore, the imports are
likely to have a significant suppressing/ depressing impact on the prices of the domestic industry. The
domestic industry was even forced to suspend production for a significant period and faced return of
material worth over Rs. [***] cr. If the domestic industry were to continue production, it would have
had to sell the product at prices below cost of sales which would have resulted in financial losses.

Inventories of the article being investigated with Chinese producers

No information has been provided by any party in this regard and therefore, the same cannot be
examined.

Conclusion of injury

On the basis of the above the following has been concluded:
I. The subject imports have entered the Indian market at dumped prices.
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102.

103.

ii.  The imports from China have increased sharply in the period of investigation. The imports
have increased in both absolute and relative terms.

iii.  The imports increased despite no demand and supply gap in the country.

iv. There were no imports from the subject country in 2020-21 and 2021-22 for domestic
consumption. The imports started in 2022-23 and have increased sharply in the period of
investigation.

V.  The price undercutting by the imported product is positive and significant.

vi.  Chinese imports are below the cost of the sales of the domestic industry.

vii. Availability of technical at lower prices has allowed formulators to sell Glufosinate
formulation at lower prices. This has impacted sales of the domestic industry.

viii. The imported product has taken away the market share of the domestic industry. As the
domestic industry was unable to sell in the market, it was left with significant idle inventory
and had to undertake production suspension for a significant period.

iX.  The domestic industry was forced to suspend production. The domestic industry’s plant was
shut down for 3 months after the period of investigation.

X.  The production and capacity utilization of the domestic industry has declined significantly.

Xi.  With significant increase in imports and consequent decline in sales volumes, the domestic
industry has faced a steep decline in profits, cash profits and return on investment in the POI.

Xii.  The domestic industry has suffered significantly negative growth on all volume and price
parameters in the POI.

xiii. The imports are entering at prices which are likely to cause further injury to the domestic
industry.

Xiv. The Chinese producers have expanded their capacities significantly and are likely to dump
their product in the Indian market.

XV. The growth in imports was too high, thus showing a clear threat of increased imports in the
absence of anti-dumping duty.

XVi. The price undercutting is too significant and is likely to result in further imports and is likely
to have suppressing/depressing effects on the prices of the domestic industry in the market.

CAUSAL LINK AND NON-ATRIBUTION ANALYSIS

As per the Rules, the Authority, inter alia, is required to examine any known factors other than the
dumped imports which are injuring or are likely to cause injury to the domestic industry, so that the
injury caused by these other factors may not be attributed to the dumped imports. Factors which may
be relevant in this respect include, inter alia, the volume and prices of imports not sold at dumped
prices, contraction in demand or changes in the patterns of consumption, trade restrictive practices of
and competition between the foreign and the domestic producers, developments in technology and
the export performance and the productivity of the domestic industry. It has been examined below
whether the factors listed under the Rules could have contributed to the injury suffered by the
domestic industry.

Volume and price of imports from third countries
Apart from China PR, there are imports from European Union. However, these imports are of

formulation and at much higher prices. Therefore, imports from other countries are not causing
injury to the domestic industry.
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104.

105.

106.

107.

Vi.

108.

Vil.

109.

110.

Contraction in demand

It is seen that the demand for the subject goods has increased in the period of investigation compared
to the base year. Therefore, the domestic industry has not suffered injury due to contraction in
demand.

Changes in the patten of consumption

There has been no known material change in the pattern of consumption of the product under
consideration.

Trade restrictive practices

No interested parties have produced any evidence relating to any known trade restrictive practice,
which could have caused injury to the domestic industry. Therefore, the Authority concludes that
trade restrictive practice has not caused injury to the domestic industry.

Development of technology

The Authority notes that the technology for the production of the subject goods has not undergone
any change. Hence, development in technology has not caused injury to the domestic industry.

Export performance

The Authority has considered the injury data for the domestic operations for the injury analysis.
Therefore, export performance is not the cause of injury to the domestic industry.

Performance of other products

The Authority has considered data relating to the performance of the subject goods only. Therefore,
the performance of the other products produced and sold by the domestic industry is not a possible
cause of injury to the domestic industry.

ANALYSIS BY THE AUTHORITY ON CAUSAL LINK

It is seen that there are no other factors which could have caused injury to the domestic industry.
Therefore, the Authority concludes that the injury to the domestic industry has been caused by
dumped imports as is established by below.

I. The imports from the subject country are at dumped prices.

ii.  With the import price being low, the import volumes started entering the domestic market in
2022-23 and surged significantly in the period of investigation.

iii.  Asthe imports from China increased, they captured the market share of the domestic industry.
As the market share of the imports increased, that of the domestic industry declined.

iv.  As the imports increased, the domestic industry faced a steep decline in its domestic sales and
faced return of material already sold.
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V.  As the domestic industry lost sales, it was forced to suspend production. Dumped imports led
to plant shutdown towards the end of the period of investigation for three months.

vi.  The imports from the subject country are at low prices and are below the cost and price of the
applicants.

vii. As the imports surged in the POI, the domestic industry lost significant profits, cash profits
and its return on investment declined.

J. MAGNITUDE OF INJURY MARGIN

111. The Authority has determined the non-injurious price for the domestic industry on the basis of
principles laid down in the Rules read with Annexure Ill. The non-injurious price has been
determined by adopting the information/data relating to the cost of production provided by the
domestic industry. The non-injurious price has been compared with the landed price of the product
under consideration from the subject country for calculating the injury margin. For determining the
non-injurious price, the best utilization of the raw materials and utilities and the best utilization of
production capacity has been considered. It is ensured that no extraordinary or nonrecurring expenses
were charged to the cost of production. A reasonable return (pre-tax @ 22%) on average capital
employed (i.e., average net fixed assets plus average working capital) for the PUC was allowed as
pre-tax profit to arrive at the non-injurious price. The NIP so determined has been considered for
calculating injury margin.

112. Based on the landed price and NIP determined as above, the injury margin for the producer/exporter
as determined by the Authority is provided in the table below:

Non-injurious Landed Injury Injury Range

SN Particulars price price margin margin g
USD/MT USD/MT USD/MT % %

1 | Any producer il il il Hx 20-30

K. INDIAN INDUSTRY INTEREST AND OTHER ISSUES

K.1 Submissions made by other interested parties.
113. The other interested parties have made the following submissions with regard to the Indian industry’s
interest:

i. The imposition of anti-dumping duties on glufosinate will not be in the public interest as the
product is a critical herbicide. Increase in the glufosinate costs would likely be passed on to
consumers, raising agricultural product prices and financially burdening lower income
households.

ii.  The subject goods are used as an essential commodity by farmers. Since there is huge demand
and supply gap, any additional burden of duties will have very significant adverse impact on
the large population. Therefore, duties would not be in public interest.

iii.  Competitors like Crystal Crop Protection and Krishi Rasayan, who recently started producing
formulations using imported technical Glufosinate would face undue barriers if duties were
imposed. Such measures would restrict their access to technical Glufosinate from domestic
producers, who primarily focus on captive consumption.
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K.2 Submissions made by the applicants.

114. The applicants have made the following submissions with regard to the Indian industry’s interest:

Vi.

Vii.

viil.

The imposition of anti-dumping duty on glufosinate would only increase the price of the
ultimate formulation price by Rs 24 per bottle of price Rs 900. One bottle of water is used in
1 acre of land. Therefore, impact of duty on the end farmer is insignificant.

The price of glufosinate technical and formulation was higher in past and has declined
recently. If those higher prices did not impact the downstream industry, the current prices
would not have an adverse impact.

The applicants allocate approximately ¥31 crore annually to societal contributions, targeting
education, sustainable livelihoods, and nature conservation, benefiting around 1.5 million
people. With profitability already reduced, if duties are not imposed it would negatively
impact on these social initiatives.

Producers from the subject country focus solely on maximizing revenue without long-term
interest in the Indian market or its consumers. If a more profitable market arises, they are
likely to shift their focus. In contrast, the applicants, as domestic producers, are more
committed to supporting Indian consumers’ interests.

The imports of the dumped subject imports into the Indian market have caused a severe
deterioration in the performance of the applicants and have caused material injury to the
applicants. Therefore, the imposition of anti-dumping duty will ensure that the imports are at
fair prices, which will be in the interest of the domestic industry.

It is in the interest of the public at large to have a strong competitive domestic production of
the product.

Anti-dumping duty is not a protection to the industry, but rather a remedial tool to bring fair
market competition in the country. The objective of imposition of anti-dumping duty is to
establish a level playing field, by removing any trade distortion by the producers in the
subject country and allowing the Indian industry an opportunity for fair competition.

The imposition of anti-dumping duty will not increase the cost of eventual end product. The
other interested party has not provided any evidence to demonstrate that the imposition of
duty will lead to increase in costs.

Despite economic interest questionnaire prescribed by the Authority, the other interested
parties made only mere statement without any supporting evidence, whereas the domestic
industry has responded and provided impact of anti-dumping duty.

K.3 Examination by the Authority

115. The Authority considered whether imposition of the recommended anti-dumping duty will be against
public interest. This determination is based on consideration of information on records and interests
of various parties including the domestic industry, foreign producers and consumers.

116.

The Authority issued gazette notification inviting views from all the interested parties, including
importers, consumers and other interested parties. The Authority also prescribed a questionnaire for
the users to provide the relevant information with regard to the present investigation, including
possible effect of the anti-dumping duty on their operation. The Authority sought information on,
inter-alia, interchangeability of the product supplied by the wvarious suppliers from different
countries, ability to switch sources, the effect of the anti-dumping duty on the consumers, the factors
that are likely to accelerate or delay the adjustment to the new situation caused by the imposition of
the anti-dumping duty.
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117.

118.

119.

120.

121.

L1

122.

The Authority notes that the purpose of anti-dumping duty, in general, is to eliminate injury caused
to the domestic industry by the unfair trade practices of dumping so as to re-establish a situation of
open and fair competition in the Indian market.

The Authority further notes that imposition of anti-dumping duty does not restrict imports. Imports
will continue to happen at fair prices. Anti-dumping duty ensures that the imports are entering the
Indian market at fair prices and a level playing field is maintained between the foreign exporters and
the applicants.

The Authority had prescribed an Economic Interest Questionnaire which was sent to all interested
parties in this investigation. The Authority notes that none of the interested parties have provided any
information or quantified the impact of the imposition of anti-dumping duty on end users. The
domestic industry provided quantified information about the impact of duty on the subject goods.
Based on the calculation provided by the domestic industry, it is seen that the impact of
recommended duties on the end users would be insignificant, as is evident from the table below.

SN | Particulars Value
1 | Glufosinate technical import price of POI A 921
2 | Anti-dumping duty (estimate) B 20%
3 | Price increase for technical (A X B) C 184
Final price of glufosinate formulation bottle to consumer - D

4 Rs/Ltr. (https://www.indiamart.com/proddetail/upl-sweep- 800
power-glufosinate-ammonium-13-5-w-w-sl-
2852750882533.html?pos=1&DualProdscaps)

5 | Glufosinate concentration in 1 liter (description) E 13.5%

6 | Likely price increase of end bottle (C X E) F 24

Farmers typically mix approximately 400 ML of the product with 100 liters of water. 400 ML is then
sprayed over an area of 1 acre. The consumption of the product per acre is only 0.04% per liter of
water.

It has been contended that there is a demand and supply gap which necessitates imports into India.
From the information on record, it is seen that there exists no demand supply gap in the country. The
domestic industry has sufficient capacity to cater to the entire demand in the country. The domestic
industry is catering to not only the demand in the country but actively exporting the product to
several countries.

Post disclosure submissions.
Submissions made by other interested parties

The other interested parties have made the following comments to disclosure statement: -
Lier has submitted relevant documentation, including invoices, which substantiate the export
volume of 96 MT. Lier Chemical is unaware of why the DG System data reports 192 MT. It’s a
reporting error and requests the Authority to reconsider rejecting their response.

Return on capital employed should not be allowed at 22%.

There's a significant discrepancy between the data presented in the disclosure statement and the

figures provided by the applicants in both the application and the written submission.
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L.2

123.

L.3

124,

d.  Glufosinate is a critical agricultural herbicide, and higher prices resulting from duties would
increase production costs for farmers, negatively impacting food security and agricultural
productivity.

e.  The Authority has not addressed the 1992 report by the Panel on Committee on Subsidies and
Countervailing Measures on 28 April 1992 - Concerning Wine and Grape Products - United
States wherein it was concluded that wine-grape growers and wineries constitute separate
industries, and therefore, cannot be considered the same industry.

f. The Authority has not provided any reason that when both Glufosinate Technical and
Glufosinate Formulation are not technically as well as commercially substitutable, how can
they be considered as like articles.

g. The Authority has not made any analysis relating to the domestic industry loss of sales due to
availability of viable substitutes in the market.

h.  Separate non-injurious price and normal value may be determined to arrive at dumping margin
and injury margin.

i. Injury to the domestic industry is self-inflicted as despite imposition of minimum import price,
the domestic industry is selling the product below the MIP price.

j- UPL is exporting the goods outside India at prices significantly below the MIP. This indicates
that prices have declined post-initiation, and therefore, the prices during the period of
investigation may not be suitable for duty reference.

Submissions made by the applicants.

The applicants have made the following comments to disclosure statement: -

a. The users have claimed a 30% value addition, as it takes into consideration the significantly
high incremental costs. The cost of materials added by the consumer cannot be used to
determine the value addition by that consumer.

b. The dumping and injury margin determined by the Authority for non-cooperative producers is
lower than that of the producer which has participated. Rule 6(8) of the rules requires the
Authority to rely on available information for determining the net export price but does not
prevent considering data from participating producers, even if rejected.

c. In the post period of investigation, there was a significant decline in the import price from
China to various countries. While prices did not decline for the Indian market because of
imposition of minimum import price, export prices from China reached to as low as 6.38 USD
per Kkg.

d. Given the price reduction by Chinese manufacturers, the applicants request benchmark form
of duty. This benchmark should be based on the landed price of imports during the period of
investigation and the quantum of anti-dumping duty as determined by the Authority.

e. Shorter duration of duty would not allow domestic industry to recover from significant injury
caused by dumped imports.

Examination by the Authority

The Authority has examined the post-disclosure submissions made by the interested parties. It is
observed that the majority of these submissions are reiterations of arguments and contentions that
have already been examined and addressed to the extent deemed necessary in the relevant paragraphs
of these final findings. For the sake of brevity, the Authority has refrained from repeating responses
to such issues in this post-disclosure examination. However, any new issues raised for the first time
in the post-disclosure submissions, as well as those previously addressed but deemed necessary to
examine further are addressed hereunder.



[¢TRT |—@ue 1] T T TSI © T 69

125.

126.

127.

128.

129.

130.

With regard to contention raised by the other interested parties that there are discrepancies in the data
presented in the disclosure statement and data provided by the applicants, the Authority notes that no
such discrepancy has been highlighted. Further, the data reported in the disclosure statement is the
verified data.

With regard to contention raised by the other interested parties that the loss of the domestic sales is
due to availability of the other substitutable product in the domestic market, the Authority notes that
the import volume of the product under consideration from the subject country has increased while
the domestic sales of the domestic industry have declined. It has already been examined in the
disclosure statement that the demand for the product has increased. Therefore, there is no merit in the
contention made by the other interested parties.

With regard to computation of different non-injurious price and normal value for glufosinate
technical and formulation, the Authority notes that these two forms are two separate PCNs within the
PUC. Since the formulation form of the product has not been imported in the POI, it was unnecessary
to determine non injurious price and normal value, even though the domestic industry has provided
all relevant information. It would have been futile to determine the normal value and NIP for
formulation form when there are no imports of this form in the POI. Principles of judicial economy
also demand that the separate non-injurious price and normal value need not be determined for the
product type that has not been imported into India.

With regard to submission that imposition of duty would increase the prices of the downstream
product, the Authority notes that exporters have not provided any information on the impact of
proposed anti-dumping duty. Further, the investigation has shown that the impact of imposition of
anti-dumping duty shall be insignificant.

As regards the submission on value addition by the applicants, the Authority notes that value
addition is not the sole criteria for considering two forms of product as same. The Authority has
found sufficient justification for inclusion of technical and formulation form as part of the product
under consideration.

CONCLUSION

Having regard to the contentions raised, information provided, and submissions made by the
interested parties and facts available before the Authority, as recorded in the above findings, and on
the basis of above analysis of the dumping, injury and causal link to the domestic industry, the
Authority concludes as follows:

a. The product under consideration is Glufosinate and its salts, in both technical and formulation
forms. The scope of the product includes glufosinate technical and glufosinate formulation. All
forms of glufosinate are within the scope of the product under consideration.

b. While the product under consideration is imported in technical form, it is consumed in
formulation form. Conversion of technical to formulation form is merely an incremental
process. Glufosinate technical and Glufosinate formulation are not distinct products, but
simply different forms of the same product.

c.  The product supplied by the domestic industry is a like article to the imported product.

d. The applicants constitute ‘domestic industry’ within the meaning of Rule 2(b) of the Rules.

The applicants are the sole producer of technical form of the product.

The application satisfies the criteria of standing in terms of Rule 5(3). Production of the

applicant constitutes a major proportion in the total Indian production.

@
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131.

f.One of the Chinese producers filed questionnaire response and participated in the investigation.
However, it is seen that there is major difference in the exports reported by the participating
Chinese producer and import data reported in DG System. The Authority has therefore not
determined individual dumping margin in respect of participating Chinese producer.

g. Considering the normal value and export price for the subject goods, the dumping margin for
the subject goods from the subject country has been determined. It is seen that dumping
margin is significantly positive. It is thus established that the imports of the product under
consideration have entered the Indian market at significantly dumped prices.

h.  The total imports have shot up from 590 MT in the base year to 1296 MT in the period of
investigation. The imports in past were for export purpose.

I. The imports for consumption in the domestic market started in 2022-23 and increased sharply
in the period of investigation.

J. Import price of the product declined steeply over the injury period. As the import price
declined significantly, the volume of imports significantly increased and in a short duration.

k. The import price of glufosinate technical is materially below the cost of sales of technical form
produced by the domestic industry.

l. Dumped imports have forced the domestic industry to shut down their production. Plant of the
domestic industry were shut down for the period October to December during the period of
investigation.

m.  Production, capacity utilization, and domestic sales of the domestic industry declined
significantly, with sharp increase in import volumes.

n. The domestic sales of the applicant have declined by 48% in the period of investigation.

The availability of technical form at lower prices has adversely impacted the domestic
industry’s domestic sales of formulation and resulted in decline in production and capacity
utilization of technical form of the product.

p.  With the increase in low-priced imports from China, there is a steep decline in profits, cash
profits, and return on investment of the domestic industry.

g. Domestic industry has recorded negative growth in volume and price parameters in the period
of investigation, with significant imports in this period.

r. Imports from China are causing threat of material injury, considering significant difference in
the domestic price & imported price, significant unutilized production capacities in China,
significant surge in imports in a relatively short period, and imports at a price materially below
the cost structures in India.

. The investigation has not shown any other factor which could have caused injury to the
domestic industry.

t. Despite the issuance of an economic interest questionnaire, consumers of the product have not
provided any quantification of how imposition of proposed anti-dumping duty would
adversely impact the downstream industry and public at large.

u. The domestic industry quantified impact of proposed duty and demonstrated that the
imposition of anti-dumping duty would have an insignificant impact on end consumer and
public at large.

V. Given the nature of the product, industry and the extent of the injury caused by dumped
imports, the Authority considers the imposition of anti-dumping duty for a period of five (5)
years necessary and appropriate.

RECOMMENDATIONS

The Authority notes that investigation was initiated and notified to all interested parties and adequate
opportunity was given to the domestic industry, exporters, importers, and other interested parties to
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provide positive information on the aspect of dumping, injury, causal link, and impact of
recommended measures. Having initiated and conducted the investigation into dumping, injury, and
causal link in terms of provisions laid down under the anti-dumping rules, the Authority is in view
that imposition of anti-dumping duty is required to offset dumping and injury. The Authority
considers it necessary and recommends imposition of anti-dumping duty on imports of subject goods
from the subject country.

132. Having regards to the lesser duty rule followed, the Authority recommends imposition of
antidumping duty equal to the lesser of the margin of dumping and the margin of injury so as to
remove the injury to the domestic industry. Accordingly, the Authority recommends imposition of
anti-dumping duty on the imports of subject goods originating in or exported from the subject
country for a period of five years (5) from the date of notification to be issued in this regard by the
Central Government, equal to the amount mentioned in Col. 7 of the duty table appended below:

DUTY TABLE
Headin . Count .
g/ sub- Descript | Count ry of | Produ | Amou unitof 1 o pre

S. No. . ion of ry of measure

headin . . | Expor cer nt ncy
g goods | origin t ment
1 2 3 4 5 6 7 8 9
Any
380591 Countr
1 ’ Glufosin . y
380893 | reand | CMM | includi 2998 MT USD
90 and . PR
its salt ng Any
380899 >
90 China | Produc
PR er
2. Any
Count
ry . Any
-do- do- | other | “MM@ | produc | 2908 MT USD
PR
than er
China
PR
*The Customs classification is indicative only and not binding on the scope of the product under

consideration.

133.

134.

The landed value of imports for this purpose shall be the assessable value as determined by the
customs under Customs Tariff Act, 1962 and applicable custom duties, except duties levied under
Section 3, 3A, 8B, 9, 9A of the Customs Tariff Act, 1975.

FURTHER PROCEDURE
An appeal against the determination of the Designated Authority that may arise out of these final
findings shall lie before the Customs, Excise and Service Tax Appellate Tribunal in accordance with

the relevant provisions of the Act.

DARPAN JAIN, Designated Authority
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